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areas and plans for redevelopment
are being drawn. After the plans for
redevelopment are finalised and the
proposals approved, demolition of the
existing houses and reconstruction of
new ones will be taken up in phases,
spread over a number of years. Suita-
ble alternative accommodation will be
provided to the residents of the exist~
ing houses at appropriate time.

———

OBITUARY REFERENCE

Mr. CHAIRMAN: I have to draw
the attention of the House to the
passing away of Shri Indra Vidyava-
chaspati yesterday evening. He was
till recently a Member of this House
and also the Vice-Chancellor of the
Gurukul at Hardwar. Some twenty
years ago, I had the privilege of ad-
dressing that ‘University. You find
there an institution which insists on
self-restraint and discipline as well
as intellectual progress. The attitude
adopted by that Institute to-
wards our culture is one of trust in
the ancient ideals tempered by cri-
ticism. His passing away is a great
loss to the public life, to the educa-
tional life and to the country at large.
May T ask you to stand for a minute
as a mark of respect to the memory
of the deceased?

(Hon. Members then stood in silence
. for one minute)

PAPERS LAID ON THE TABLE

TeE SaLT (RESERVE STOCKS) (AMERD-
MENT) ORDER, 1960

Tee MINISTER orFr INDUSTRY
(SHRI MANUBHAI SHAH): Sir, I beg to
Jay on the Table, under sub-section
(6) of section 8 of the Essential Com-
modities Act, 1955, a copy of the Min-
istry of Commerce and Industry Noti-
fication G.S.R. No. 932 Ess. Com./
Balt(3), dated the 6th August, 1960,
publishing the Salt (Reserve Stocks)
(Amendment) Order, 1960. [Placed
in Library. See No. LT-2298/60.]
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NOTIFICATIONS UNDER THE EMPLOYEERS
ProvieNT Funps Act, 1952

Tae DEPUTY MINISTER or LA-
BOUR (Sur1 Aem Avrr):; Sir, I beg to
lay on the Table, under sub-section
(2) of section 7 of the Employees’
Provident Funds Act, 1952, a copy each
of the following Notifications of the
Ministry of Labour and Employ-
ment:—

(i) Notification G.S.R. No. 718,
dated the 17th June, 1960,
publishing the Employees'
Provident Funds (Amend-
ment) Scheme, 1960.

(ii) Notification G.S.R. No. 919,
dated the 29th July, 1960,
publishing a corrigendum to
Government Notification
G.S.R. No. 718, dated the 17th
June, 1960.

[Placed in Library. See No. LT-
2297/60 for (i) and (ii).]

AMENDMENTS IN THE DISPLACED PERSONS
(COMPENSATION AND  REHABILITA-
TION) RuULEs, 1935.

THe DEPUTY MINISTER or REHA-
BILITATION (SHrRr P. S. NASKAR):
Sir, I beg to lay on the Table, under
sub-section (3) of section 40 of the
Displaced  Persons (Compensation
and Rehabilitation) Act, 1954, a copy
of the Ministry of Rehabilitation Noti-
fication G.S.R. No. 881-R/Amdt: XLV,
dated the 23rd July, 1960, publishing
further amendments in the Displaced
Persons (Compensation and Rehabili-
tation) Rules, 1955. [Placed in Lib-
rary. See No. LT-2311/60.]

THE DELHI PRIMARY EDUCATION
BILL, 1960—continued

Surt ROHIT M. DAVE (Gujarat):
Mr. Chairman, when the House ad-
journed on Thursday, when we last
considered this Bill, I was submitting
that clause 12, which had been intro-
duced by the Joint Committee, is
against the spirit of the Constitution



2075 Delhi Primary

as incorporated in article 48. Sir,
the Constitution definitely envisage
that every citizen in India must have
elementary education and training so
that it may be possible for him to
discharge his duties as a citizen of
India.

It is well known, Sir, that when the
«Constituent Assembly was consider-
ing the question of franchise, there
was pressure from some quarters
that adult franchise should not be in-
corporated in our Constitution because
the people of India are still not ripe
to exercise this franchise with a
sense of responsibility. The Consti-
tuent Assembly, in my opinion, righ-
tly turned down this plea and incor-
porated the principle of adult fran-
«chise.

While incorporating that principle,
Sir, they also provided for preparing
our citizens to discharge their respon-
sibility as responsible citizens of
India by providing that every child
-within the age-group of 6 to 14 should
.compulsorily undergo training in the
institutions that will impart primary
education. The idea of compulsory
gducation, theretore, was coupled with
the idea of adult franchise being exer-
ciseq later on. And Dbecause there
was no distinction made between a
<itizen and a citizen, as far as the
exercise of the right of franchise was
concerned, it was contemplated that
there should be no distinction between
a family and a family as far as the
provision of compulsory primary edu-
cation was concerned.

Now, Sir, it is this principle which
is now supposed to be toned down by
clause 12 of the Bill which provides
that in certain circumstances a child
must be exempted from the compul-
sion of acquiring primary education
in g full-time institution.

Sir, we have been told again and
again that the world is entering a
technological age and that India also
should imbibe as much of this new
spirit as possible—the spirit of tech-
nology, the spirit of new ideas, the
Acceptance of new values—so that
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it will be possible for this country
to stand in competition with any other
community in the world. May 1, Sir,
ask the Education Minister, who, I
am afraid, i3 not here

Mr. CHATRMAN: Mr. Shah Nawaz
Khan is taking down notes.

Surt ROHIT M. DAVE: May 1 ask,
through him, the Education Minister
how he thinks that a child, who is not
able to get even elementary primary
education, will be in a position to
imbibe the new idea, the new
values .

Mg, CHAIRMAN: There the Edu-
cation Minister comes

Surt ROHIT M. DAVE:
which a modern citizen is called upon
to imbibe. Unless every child in
India get the necessary education,
gets the necessary training, it will not
be possible for us to make the people
of India accept the new 8pirit, the
new values and the new ideas which
we all wish our people should accept.

We are told, Sir, that while this
idealism is good, we should take the
realities of social and economic life
into consideration. What are those
realities? Is it not a fact that those
children who would like to be exemp-
ted under clause 12 of the Bill would
be the very children who will have
no family literacy background, that
they will be coming from families
which have had not the advantage of
getting even the most elementary edu-
cation for ages past? And, if that be
so, will it be possible for that child
to imbibe primary education in a
short period in the part-time institu-
tions in which education is sought to
be imparted to him? Ts it not a fact,
Sir, that a child with little or no
literacy background finds it more diffi-
cult to imbibe primary education
than a child who has got a literacy
and educational background. How
will it be possible for a child who
has no literacy background to get even
the most elementary education in the
part-time institutions for which pro-
vision is sought to be made in clause
12 of this Bill?
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[Shri Rohit M. Dave.}

Then, Sir, there is the question of
economic situation. Is it not a fact,
Sir, that in modern conditions it will
not be possible for any person to stand
in competition with other citizens of
Indian unless he has got some edu-
cation, at least primary education?
Is it suggested that because a parti-
cular child comes from a poor family,
that child should be condemned to
penury for the rest of his life? Is it
not the duty of the State to see that
it is these children who are given real
primary education compulsorily so
that it may be possible for them,
when they become adults, to stand in
competition with the other citizens of
India? Is it not, Sir, a fact that even
when there is not nepotism, even
when there are no outside considera-
tions and even when strict tests are
held regarding the competence of stu-
dents, it is generally found that only
those children who have got good edu-
cational background are in a position
to compete and to pass successfully and
to get entry into institutions that give
higher education? On the one hand,
Sir, we are told that we are going
to restrict entry to higher education by
insisting on certain standards, because
we haven’t got enough facilities for
higher education. On the other hand,
Sir, we are denying to some of these
children even primary education.
Then how are they going to compete
with others and hope to get into cer-
tain higher institutions by passing
strict and competitive examinations?
Again, Sir, do you want to perpetuate
this distinction that is today existing
in our country by denying the poor
this benefit of compulsion in the
matter of primary education?

Sir, after all it is a question of
children between the ages of 6 and 11
at the present moment. We have
been definitely told that during the
Third Plan period it would not be
possible to give free and compulsory
primary education to children in the
age group of 11 1o 14. Therefore,
Sir, at the present moment we are
concerned only with those children

who are in the age group of 6 to 11.
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Am I to understand, Sir, that a child
who 15 6 years old is expected to earn
for the family and to provide for
the family? Am I to understand that
this primary education is denied to
this child on economic considerations,
on considerations that this child
might be able to add to the income of
the family, when that child is only 6
years old or at the most 11 years old?
Perhaps I can understand this argu-
ment when we come to the age group
of 11 to 14. There may perhaps be
some child in that age group who
may be compelled to earn something
for the family, because the family is
extremely poor and has no other
source of income. But we are not
considering that age group at the
present moment at all. If this parti-
cular Bill is meant for the entire
period of 6 to 14, could not a provision
have been made in the Bill that as
far as the age group of 6 to 11 was
concerned, there would be compulsion
and that these cases might be review-
ed after 11 years, so that at least a
child could get some background, some
training, some maturity during this
period of 6 to 11 when it would have
to go in for compulsory education?

~

What will be the effect of this
clause 12? It is the girls who will
be denied this right of compulsory
primary education in full-time insti-
tutions. It will be very easy, Sir, for
a family to prove that a girl who is
in the age group of 6 to 11 is doing
some domestic work which is indis-
pensable and, therefore, that particu- _
lar girl should be exempted from
attend'ng the full-time primary edu-
cation institutions. The only re-
sult of this clause would be that
there would be a distinction between
compulsion as administered to a boy
and compulsion as administered to a
girl although we desire that this type
of distinction should not be enter-
tained at least between the ages of 6
and 11. This is, Sir, as far as the
concept of compulsory primary educa-
tion is concerned.

[(Mr. DEPUTY CHAIRMAN in the Chair.}

Then, Sir, there is also the question
of free primary education. Once we
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. have decided that education should be
. compulsory, it logically follows that
it should be tree. Now, Sir, as far as
free education 1s concerned, there is a
clause, clause 15, which states that no
fee shall be levied in the institutions
where these children are going, and if
a particular child has to go, because
of certain circumstances, tc some spe-
cialised institution, then the State
will take care to see that no fees are
charged there also. To my mind,
Sir, this concept of free education is
also a toned-down concept. Does edu-
_cation consist merely in going to an
_institution and hearing a teacher who
has got certain instructions to impart
to the child? Is not education also
consisting in reading text-books and
of using writing materials? Is it not
.a fact, Sir, that education cannot be
had unless we have got elementary
-writing materials and the indispensa-
ble text-books. If these writing
materials and text-books have to be
paid, for, how can we say that edu-
cation is free? Again, Sir, T know
ithat in clause 25(2) there is some pro-
vision regarding certain rules to be
made in order to see that in suitable
cases free writing materials and free
text-books are provided. I  would
submit that it is desirable that we
should write in the law itself that as
far as the writing materials are
concerned and as far as the text-books
are concerned, they shculd be provi-
ded in as free a manner as ins-
truction itself, because free education
does not merely mean getting ins-
truction free but it also means getting
the necessary wherewithals for the
purpose of getting this education quite

free. Therefore, Sir, at least ag far as
these writing materials and text-
books are concerned, it should be

written in the very law itself that
these also will be provided free. 1
can understand that as far as the
midday meals are concerned, the
matter may perhaps be left to the
rule-making authority. Not that I
am in any way not giving enough or
due importance to the question of
midday meals, but for the sake of
}ogic and for the sake of translating
into some kind of law the intention of
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the Constitution, we are called upon
to give only free and compulsory
primary education, and as far as free
and compulsory primary education is
concerned, perhaps that matter re-
garding midday meals cannot be in-
corporated into that concept. There-
fore that particular part might be left
to the rule-making authority. But
even here, Sir, all attempts should be
made to see that children are given
midday meals. Specially, Sir, in re-
gard to those children who come from
under-nourished families and from
poor families and who do not get
enough nourishment at home, it be-
comes necessary for us to give them
nourishment in schools and other in-
stitutions. TIn a recent report, Sir, it
has been computed that if this com-
pulsion of midday meals is introduced
all over the country, it would cost
something like Rs. 144 crores per year.
To my mind, Sir, this is not a very
big sum, provided the Government,
the various States, the local bodies
and the community at large under-
take the responsibility of feeding our
children. Sir, all "over the world
today, in all civilised communities
there is a growing realisation of the
necessity of giving every child sound
nourishment and sound training. It
has been realised, Sir, that if a com-
munity has to compete successfully
with other communities in the world,
every citizen in that community will
have to be given enough nourishment
and enough training. Only a sound
body and a sound mind can make it
possible for a man today to stand in
competition when the pressure of the
modern world are so great and sc
heavy. It is, therefore, desirable thaf
we should not tone down this concep!
of free and compulsory primary edu-
cation and we should see that ow
child gets enough nourishment wher
it is in a growing condition, so tha
we may be able to build up a com
munity of strong men, informed men
men with maturity and men who hav
got sufflcient strength to discharge th
heavy responsibilities of modern life
Sir, I thank you.

Sert T. S. AVINASHILINGA!
CHETTIAR (Madras): Mr. Deput
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Chettiar.]

Chairman, this Bill is a very important
one, because it has been claimed that
thig is going to be a meodel Bill Sir,
the Joint Committee hag made many
improvements in this Bill. The defini-
tion of ‘primary education’, for
example, is practical and it also gives
scope for enlarging the area of pri-
mary education in the future. Amend-
ments to clause 17 and some other
clauses are certain other improvements
in the Bill. In any case, Sir, if a local
authority fails or does not wish to
frame a particular scheme, then the
State Government can frame such a
scheme itself. That is also an im-
provement in the Bill. There are some
other minor improvements also. One
other improvement is the continuance
of private schools as one agency of
primary education. Wha* has been
provided in clause 15 is this, namely:

“No fee shall be levied in respect
of any child for attending an approv-
ed school which is under the
management of the State Govern-
ment or a local authority.”

The private schools that are there at
present happen to be of the better
class of schools under the present set-
up. In many cases they are examples
to the schools conducted by the Mun -
cipalities and Corporations. To that
extent they are contributing a great
deal towards education. So it is good
that we keep these good schools,
though I should think a time should
come when all primary education
should be free, but in the circumstances
in which we are situated I think it is
an improvement to keep the private
schools going as they continue to be
the better type of schools. These are
some of the improvements that are
being made in the Bill.

There are, in my opinion, one or
two retrograde amendments. I would
refer to one aspect which has been
mentioned so much by the hon.
Speaker before me. 1 refer to clause
12. I must confess that it is difficult
for me to accept the clause as it
stands. To me jt seems that it is a
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dangerous provision because possibly
the Bill itself may be sabotaged by
that class. I must thank the Adviser
on Primary Education, who happens
to be here, for the discussion I have
had with him on this matter. Wh le
doing so, the Government has done
well in geiting a man of his type for
administering primary education, a
man who comes with a fresh mind,
who is not going according to the offi-
cial routine rut and who has had vast
experience in the fleld of primary edu-
cation. The case for clause 12 was put
before me by him very effectively
indeed. He said—and there is some-
thing in what he said—that we see two
defects in our primary education. One
is stagnation and another is wasting.
Stagnation is in the ages of 6 plus and
5 plus. In the first and second
standards, in which the children are
sent to school because the parents
think that they are safe in the school
and they do not want the nuisance of
those children in the house. The re-
sult is this tha® the stagnation is most-
ly in the first year stage, that is, at
the age of 5 plus and many States have
introduced 6 plus but usually when
a child becomes 5 plus, generally peo-
ple say ‘Let him go to school'. That
is one defect in the administration of
primary education.

The second is wastage at the age of
¥ when people begin to withdraw their
children from the schools after 2 or ¥
years’ education because at 10 or 11 or
12, the children become useful in doing

household duties, perhaps in certain

cases in earning a little by grazng
cattle, etc. What shall we do to avoid
this wasting? The provision of clause
12 is to meet the needs of those child-
ren but what will really happen? Let
us take the consequences of clause 12.
While our intention is good, the re-
sult will be, a boy or a girl who works
for such a major amount of time in
the day, will go to a school in the
evening. Usually the schools will be
between 6 and 8. As a social worker,
I have experience of night schools.
The attendance in the night school is
the worst that can happen as far as
my experience goes, so much so that
in the statistics you will find that =
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night school which existed in January
may not exist in February and the
strength in January may not be there
in February because they are so vacil-
lating. We have found it by experience
that, except the very old people, who
keep awake, in the case of children
especially, they usually go to sleep
very early in the evening. So in these
evening schools, the capacity of the
children to keep awake is limited. So
the capacity to run those schools for
2 to 3 hours is also pretty limited.
Number two is, you know, the other
schools run for 5 hours whereas the
evening schools run only for two
hours. What will be their standard?
The standard is bound to be lower be-
eause it cannot be equal to that of the
ordinary school which runs for 5
hours. What happens? II these child-
ren want to join the Higher Secondary
Schools, they can never be up to the
standard of those schools. So what
are we doing? These schools are in-
tended for the people or for the
parents of children who are really
backward. Are we doing a service to
them by providing these evening
schools? I know that there 4re diffi-
culties and I know the difficulties of
the parents, when these children can
earn a little but I can also see the
difficulty in the scheme of compulsory
education. The idea of compulsion,
which is the basis of this Bill, will be
watered down considerably because of
the evening schools for various rea-
sons. The first is that the schools will
not be run properly. The second is,
the standard of the school is bound to
be very much lower. The third is, the
community or people whom we want
to serve by compulsion will not bene-
fit. The higher communities do not re-
quire compulsion, the middle-classes
do not require compulsion, the upper
middle classes do not require com-
pulsion because they are very well
aware of the benefit of education but
those very people who are not yet
aware of the benefits of education,
those very people whom we want to
benefit, by compulsion, it is they who
will go to the watered-down type of
education, namely, the evening school
education. The compulsion is not for
the people who are already going to
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school. In fact, they pay and go. In
Madras, the officials pay heavily to the
schools and send the children and so
there is no compulsion necessary for
them. For the middle classes no com-
pulsion is necessary because they know
without education there can be no
bettermen: but the poorest classes who
earn, who, because of their poverty
and low grade of life, arc not able to
understand the benefits of educa--
tion

Surr N. R. MALKANI (Nominated):
They want good education.

Surr T. S. AVINASHILINGAM
CHETTIAR: . it is for them that
the compulsion ig intended. It is in
those cases that we want to give
these exemptions, and I say, Sir,
that we are defeating the purpose of
the Bill. While there is something in
whatever has been put in, that is, peo-
ple who cannot send their children
have got to be accommodated, I think
the way in which it has been done is
something which will defeat the pur-
pose of compulsion. Sir, I cannot do
better than refer you to the Minute
of Dissent which Mr. Govinda Reddy
has appended to the Report of the
Joint Committee., He has written it.
with facts and with feelings; coming
from the rural areas as he does and
knowing the conditions of the poor
children round about, what he has
said is substantially true. I do not
like to repeat what he has written
with emphasis; it is something in
print and it has been circulated with
the proceedings of the Joint Commit-
tee. I would like Members to g
through that Minute of Dissent. I think
the reasons have been very succinctly
put. So, Sir, I am rather diffident about
clause 12. The practical question is,
what will happen to these children. If
they complete their education in these
evening schools, their education will be
of an inferior standard because it 1s
only for about one or two hours daily.
A child desirous of getting admission
in the I Form or the Tth class will not
be admitted because that child’s
standard will be lower. So, provision:
of education for these backward
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children is not by this means

and it hag got to be by some
other means. I will say, do not
give alternative schools but make
the schools attractive; make these

people feel that they can get
food, books and dresses, In my opinion,
we should give such inducements
for this particular class of
children. It has got to be done
not by giving them an inferior
type of education but by giving the
children an inducement. As I said
while the Bill was being referred to
the Joint Committee, the problem of
elementary education is not a mere
.question of providing schools; it is a
.question of providing facilities and
inducements for the children as, for
example, the provision of mid-day
meals, school uniforms, schools in
every locality and so on. You must
have schools in every locality. That
is the way of inducing these children
to come to schools, but then, Sir, the
problem of elementary education is
not so simple. As I was talking with
the Adviser, there are various ques-
tions. In a place like West Bengal,
the problem is of teachers; 87 per cent.
of the children go to school and the
‘problem is of teachers; in Uttar Pra-
.desh, where only 17 per cent. of the
girls go to schools, the problem is to
provide schools for girls, In Madras,
we issued orders that up to the age of
ten, till the elementary stage, boys and
girls will read in the same schools; in
fact we abolished separate girls’
schools. In Uttar Pradesh and Bihar,
where because of certain prejudices,
they want separate schools, the pro-
blem is of providing separate schools.
It is a problem of providing trained
teachers. In Bengal, it is a question of
providing teachers. and so, Sir, the
problem differs from State to State.
The problem of providing education
to these backward children cannot be
solved by opening evening schools; it
-an be solved only by providing in-
ducements. In this connection, I would
1 ke to place a few facts before you.
My friend, Mr. Anwar, has got fresh
memories about it. We have in Madras
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what are called School Improvement
Committees. Mr. Anwar has got some
experience, and 1 would hke to share
his experiences with you. In the mat-
ter of education, the public is prepared
to help us cent. per cent. It is a mat-
ter of the Government going about
their duties properly. Merely issuing
orders would not do. What do the
education officers do? By merely
having penal provisions, you cannot
solve these problems. What is hap-
pening today is a surprising thing, and
it has surprised us, people who are in
the field because we did not expect
this much. In the last two or three
years, nearly five crores of rupees
worth of things have been added;
making allowance for some exaggera-
tion—Government calculations are
always exaggerated; they always
exaggerate things—at least two crores
of rupees’ worth has been added by
these School Improvement Committees.
They have said that sums could be
earmarked for a chair, for a table and
for anything, even for a clock. One
item may be a clock worth Rs. 15;
another may be a chair worth Rs. 10
and pebple can give either in cash or
in kind. Out of about 23,000 elemen-
tary schools in Madras, in about 9,000
schools, we have these School Improve-
ment Committees. During mid-day,
they give cholam, jawar or ragi. Some-
times, they give rice also. The result
of all this is that there is a new con-
sciousness among the people. The
poorest people feel that the school is
their own. Previously they were
strangers there but now they feel that
it is their own and that they should
contribute to its working. In many
places school buildings have been put
up by the villagers themselves. You
know that when the village people
bu’'ld these buildings the cost will be
one-third of what the PW.D. would .
charge. These people, the villagers,
can build much better because they
are interested in keeping the buildings
for ever whereas a contractor is not
interested in the building remaining
for ever, In this matter of primary
education, I am full of hopes provided
we adopt the proper attitude. If the
Government servants go about asking
for co-operation instead of merely
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issuing orders, if they go about asking
for conveniences for the children, 1
have no doubt in my mind that we can
get a tremendous amount of co-opera-
tion. It has happened in Madras, and
if it can happen in Madras, it can
happen in any other State. I have no
doubt about it. The offic’als should
go about with the non-officials. The
Deputy Inspector of Schools goes
about with the non-officials, and this
has created a tremendous amount of
co-operation. A very good atmosphere
has been created in the schools in the
villages; every parent feels that the
school is his own. The only thing that
we have said is that the funds collect~
ed will not bg used for giving teachers
their salar.es because this will be a
dangerous thing, to get the parents to
pay for this. This has resulted in a
great deal of enlightenment and co-
operation. The Madras Government
rays six pice per mid-day meal per
Loy and the schools have got to con-
tribu.e four pice. A large number of
schools have adopted this scheing, and
about thirty, forly or fifty poor boys
are given mid-day meals. It is by
these means of inducement that you
must induce the children to come to
school rather than have an exemption
clause or a separate set of schools.

Let me, Sir, come now to another
aspect of the matter. My friend, Prof.
Malkani, has given notice of an amend-
ment to the effect that all primary
schools must be basic schools. Sir,
this is another thing which I would
like to point out. I do not know about
the other States but the basic schools
in the Madras State—many of them—
earn about Rs. 1,500 to Rs. 2,000. It is
not slave dr'ving or anything of the
kind; they do basic teaching properly.
In the School with which I ara con-
nected, in the Vidyalaya about
Rs. 2,000 are earned and 173 pupils—
apart from the contribution for mid-
-day feeding—were given clothes.

Dr. H. N. KUNZRU (Uttar Pra-
desh): Were given what?
Surr T. S. AVINASHILINGAM

CHETTIAR: They were given clothes
—uniforms. Girls were given skirts

480 RS.—4.
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and boys were given shorts and shirts.
This is being done because previously
what is earned had to be remitted to
the State but now we have said that
whatever earning comes in, whatever
little it may be, it will go to the child-
ren and the result is that if a school
is run properly, these things can be
done. I know it is very difficult to
run a basic school; it requires higher
devotion and better type of teachers.
And provided you can give that better
training to the teachers then with this
introduction of a liitle craft activities
—limited though it may be; limited as
it should be to suit the aptitude and
abilities of children—you can contri-
bute something towards clothes for the
school children and mid-day food. I
think the possibilities of providing
such conveniences are immense. But
in the Secretariat what happens is this,
If somebody says we must give mid-
day food, then the cost of each meal is
multiplied by the number of children
and then it is said we must have, say,
Rs. 150 crores for providing mid-day
food. We know how the Finance De-
partment works, how the Government
Departments work. Because it will
cost so much, the scheme is rejected
outright; it is not looked into. If there
is any question about this, then they
reply that it costs so much that it can-
not be done. That only shows lack of
imagination. This sort of reply, this
sort of calculation, this sort of attitude,
this sort of trying to solve the coun-
try’s problems by sheer mathematical
calculations shows lack of imagination.
If you enlist people’s co-operation, you
can get things done. And the way in
which we have to go about it is that
our officers should have the social pur-
pose—and not be merely administra-
tors for the sake of running the admin-
istration—and once they have it, I am
sure they will be able to achieve a
great deal.

Now, T come *to another aspect.

Mr. DEPUTY CHAIRMAN: The
time is limited and I have got a long
list of speakers.

Surr T. S. AVINASHILINGAM
CHETTIAR: I am not anxious to
waste the time of the House.
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Sir, while the hon. Minister was
introducing the Select Committee Re-
port, he said that till 1918 England had
some of these part-time courses. Sir,
1918 is far behind; we are now in 1960.
Let us not take examples of 1918 and
say that England had part-time schools
in 1918 and so in 1960 we must have
these courses here, I domot think that
such g simile should be trotted out as
an argument for retaining clause 12.
If this Bill is to be really good—and
there are many good aspects in this
Bill which have already been mention-
ed and which other Members will
point out—I hope that provision for
mid-day feeding and other things will
be incorporated so that this will have
a purposeful and effective use. Thank
you.

Avinashilingam

Dr. H. N. KUNZRU: Mr. Deputy
Chairman, it is impossible for me in
considering this Bill not to think of a
Bill introduced about fifty years ago
by Gopala Krishna Gokhale in the
Imperial Legislative Council to per-
suade Government to make a begin-
ning in the direction of compulsory
and free primary education. It was a
Bill for a limited purpose. Its object
was to authorise local bodies to make
primary education compulsory for
children between the ages of six and
ten if they fulfilled certain conditions.
Nearly fifty years have elapsed since
then and it is now only that we have
made up our minds to spread primary
education throughout the country by
the end of the Third Five Year Plan.
Besides, the enthusiasm among the
people for education of all kinds is
much greater now than it was in
Mr. Gokhale’s time and I hope, there-
fore, that we shall meet with much
greater success in our efforts to root
out illiteracy than could have been
expected at that time.

Now, Sir, I congratulate the Educa-
tion Minister on the Bill that we are
discussing part’cularly as it forms part
of a scheme for introducing free and
compulsory education throughout the
country in the near future. But there
are certain matters relating to the Bill
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that I should like to make a few obser-
vations on. The Bill provides for com-
pulsory education for children, that is,
for boys and girls, between the ages.
of six and eleven. I have tried to find
out from the Education Ministry and
from other sources the number of
children receiving education in pri-
mary schools in Delhi that is, in Delhi
State, and I find that about a little
over 1,31,000 boys and about 94,000
girls are attending school between the
ages of six and eleven. I also find
that there are about 59,000 boys and
about 33,000 girls attending school
between the ages of eleven and four-
teen. This means that the total num-
ber of children of school-going age

who are attending school is about
3,18,000, or, say, 3,20,000.
SHrt N. R. MALKANI; Is that for

the city of Delhi or for

Dr. H. N. KUNZRU: I am speaking
of the Delhi State. Now, the figures
that I have placed befure the House
are the result of a house-to-house cen~
sus conducted by the Education Min~
istry towards the end of last year.
There is every reason to feel, there--
fore, that the figures on the basis of
which we are proceeding are the
latest figures and the most reliable
figures that we have, Now, the House
would like to know what the total
number of children of school-going age
at the present time is. I understand
that it is 4,43,000. This means that the
percentage of school-going children to
children of school-going age is about
72. As the number of children in the
schools in Delhi is inecreasing rapidly
every year, we may take it that this
percentage is now 75. This means
that three children out of every four
are already attending school between:
the ages of six and eleven. Why should
Government, therefore, conteny itself
with efforts to provide free and com-
pulsory education for children bet-~
ween the ages of six and eleven only?
Why should it not go forward and pro-
vide this kind of education for children
between the ages of six and fourteen?
Now, I know that the hon. Education:
Minister sa‘d the other day that this:
Bill was a model Bill which. the ather
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States might follow with the modifica-
tions required by their circumstances.
Nevertheless, if in the Delhi State, we
can proceed faster than we can in the
other Siates, is there any reason why
we should slow down our pace merely
in order to march in step w.th the
other States? This is possible under
the Bill before us. In clause 2(e),
the definition of a child given includes
children between the ages of six and
fourteen. It is legally possible, there-
fore, to provide free and compulsory
education for children up to the age
of fourteen. It is stated in the Finan-
cial Memorandum attached to the Bill
as it was introduced in this House that
provision was being made for the en-
forcement of compulsion only in the
case of children between the ages of
six and eleven. The total financial
provision according to the present esti-
mates w1l be Rs. 1,88,00,000 imme-
diately and Rs. 50 lakhs later annually.
Now, Sir, I am quite certain that the
additional sum of money required for
including the group between the ages
of eleven and fourteen within the
scope of this Bill will be very small.
I hope, therefore, that the Education
Minister will agree with me that _t is
desirable at least in this Union terri-
tory to provide free and compulsory
education for children up to the age
of 14 and that he will be able to per-
suade the Planning Commission to give
him the small sum that will be needed
for an extens'on of the scope of the
Bill, not in theory but in practice.

Now, Sir, T come to clause 12 which
has received a great deal of attention
in this House. It is certainly odd
that a the very time when we are
trying to make primary education
compulsory, we should think of pro-
viding exceptions to the rule, After
all, if we are trying to make educa-
tion compulsory, it is because there
is some unwillingness on the part of
the parents to send their children to
school. If parents voluntarily sent
all  their school-going sons and
daughters to school, there would be
no need for a measure of compulsory
education. There is, therefore, this
illogicality in the provision made in
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clause 12 for certain children to be
exempted from attendance at normal
schools. I know .hat they will be
given part-time instruction, but part-
uume instruction cannot take the place
of fuli-.ime instruction. There is, I
admit, that defect in the Bill. But
it will be apparent to anybody who
is acquainted with the history of edu-
ca ion that there is hardly any coun-
try where some exceptions were not
made in the beginning. I know, hav-
ing worked with Mr, Gokhale or at
the bidding of Mr. Gokhale in con-
nection with his Resolution on Pri-
mary Education and his Bill on Pri-
mary Education, that both in Ameri-
ca and in England, exceptions were
made in the beginning and were kept
enforced for ten or twenty years. It
was only later that these exemptions
were done away with and every child,
no matter to which class he belohged,
was compelled {o attend school. Apart
from this, as I have already stated,
three-fourths of children of school-
going age are already going to school.
Then, we have to consider the enthu-
siasm amongst the people for primary
education, Need we fear, in these
circumstances, that clause 12 will be
taken advantage of by a large num-
ber of parents in order to keep away
their children from school? I do not
think that this is at all likely, at least
in Delhi territory. This need not,
therefore, disturb us a great deal. I
should have been happier if clause
12 had not found a place in the Bill.
But considering the facts I have plac-
ed before the House, I am not unduly
perturbed by the exemption granted
by clause 12. I know that—it is
averywhere, not merely in Madras
but in the U.P, in the Punjab and in
other States—the first thing that the
people want, the villagers want, is
more educational facilities for their
children. It is surprising that wher-
ever you go, they ask first not for a
dispensary or good water supply, but
for a school. In the U.P. too there
are manv places where the villagers
have built school houses in the hope

that later on the Department of Pub-
lic Instruction will make use of these
houses to start schools there,
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I have only two points more
place before the House. The first
point that I should like to refer to
is the efficiency of the schools that
were established. When Mr, Gokhale
introduced his Primary Education
Bill, we were anxious that the num-
ber of children attending schools
should increase. We had no regard
then for the qualily of education
given in the schools, But during the
half century that has elapsed since
then, we have come to realise that
the magnitude of our effort should be
such as to enable us not merely to
give some kind of education to our
children, but education of the kind
that wi'l pass muster in the more
advanced countries. Those sheltered
days of 1911 have passed away never
to return and we cannot think of pro-
ceeding as slowly ag we could fifty
years ago. In the world of today we
have to think of the qualily of educa-
tion. Now, the quality of education
depends in par: on teachers. I un-
derstand that in that respect there is
no difficulty in Delhi, because ‘he
salary scales being higher here than
in the neighbouring States, ‘eachers
both from the U.P, and Punjab are
alwayg anxious to come to Declhi
when they have some prospect of
getting a post here. I have no doubt,
therefore, that Delhi will be
able to get trained teachers.
But what I am thinking of is
the basis on which Govern-
ment is going to proceed. Is it st'll
going to adhere to the idea of having
basic schools everywhere or, profiting
by the experience gained by us in
practically every State, be more prac-
tical and proceed on the basis of an
educational system which may not
have this name but which w'll be able
to give effect to the purpose of ‘he
basic school scheme more easily? You
go, Sir, today and speak to the vil-
lagers and ask them whether they
want to receive ordinary education or
basic education. 1 doubt whether even
one-third of the villagers will be in

favour of basic education. Whenever
you put any question to them. they
say, “We want an education of the
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kind that your children are receiving.
Do you send your children to bas:c
schools? Why do you want {o give an
education to our children inferior to
that received by your own sons and
daughters?” 1 do not know, Sir, whas
answer can be given to that question.
I think we ought to realise the feeling
among the people and also profit by
our experience and modify our educa-
tional system so as to make education
more effective and more easily assim.-
lable by the children.

There 15 only one more gquestion
that I want to dea with. I have ne
doubt that a suitable syllabus nas
been devised or v.ill be devised by
the education authorities for th s:
schools. Buli these schools are not
an end in themselves. Plenty of beys
and girls after going through the pri-
mary stage would like {o attend
secondary schools and later on receive
higher education. We have, there-
fore, to see that the primary educa-
tion that we give our children is such
as to fit those, whose economic cir-
cumstances permit them t{o proceed
further, to go to secondary schools
and colleges. Now we find—and this
is not very complimentary to us
but the fact has to be recognised—
that at the present time if we want
to educate our children, we have 17
teach them in a foreign language. I~
the colleges and universities we can-
no' gel on without it at all, But our
experience tells us thagy even in
secondary schools the standard of edu-
cation improves when proper ins ruc-
tion is giwven in English, Both the
Education Minister and I have been
connected with an important school
in Rajasthan since its inception, and
we can say from our personal experi-
ence no' merely of this school but
of other schools that, if you want to
have an efficient secondary school,
you must make provision there for
the efficient teaching of English. I
mention English, Sir, because we can
teach ‘his foreign language much
more easily than we can teach any
other foreign language. I hope, there-
fore. that in the Third Plan the teach-
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ing of English in the primary schools
will be commenced in the Third Class,
Educationally I understand it would
not be wrong to introduce it even in
the First Class. Wherever thé So-
viet system prevails, school children
begin to learn Russian in the First
Class of ‘he primary school,

Surr R. P. N, SINHA (Bihar): Do
they learn English also in Russia?

Dgr. H, N. KUNZRU: Yes. They first
learn Russian. My hon. friend has
not understood the position. I am
speaking of those areas under the
U.S.S.R. where the mother tongue of
the children is not Russian, You take
the Central Asian Republics. The
mother tongue of the people there is
not Russian. Nevertheless in primary
schools the children have to learn a
European [anguage compulsorily, and
tha: European language is Russian.
But even in Russia great importance
15 attached to the teaching of English
in the secondary schools. Though it
has not been made compulsory for
the s.udents to learn English, 1 un-
derstand that 80 per cent. of them
learn English. In India we cannot
teach our boys and girls Russian. We
know English, We have facilities for
teaching English, and it is natural
therefore that we should ask that the
teaching of English in the primary
schools should be begun at an early
age.

Surr N, R. MALKANI: When would
you teach Hindi in non-Hindi speak-
ing areas? IR

Dr. H. N. KUNZRU: I would ask
my hon, friend to read the broadcast
of a Canadian neurologist, who came
to India, in the All India Radio. He
spoke on this question and what he
said has been circulated throughout
the country. Copies of it, I am sure,
can be had either from the Educa-
tion Ministry or from the Planning
Commission. He will find from it
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that it is much easier for children to
learn new languages than for grown-
up people. All of us were not so old
as We are now. We were children
some {ime or other. When [ was a
child, I learned Hindi, Urdu and Eng-
lish. Later on Urdu was given up
and 1l learned Hindi, Persian and Eng-
lish. So I learned three languages,
and ] am not aware, Sir, that this
imposed any kind of strain on me
or on my brothers who were in the
same boat with me. We need not
therefore feel that an intolerable bur-
den will be imposed on ihe children
in non-Hindi speaking areas if they
are asked to learn both Hindi and
English from the very beginning. In
fact the school-going age is the age
when children can learn new langu-
ages easily and well.

Sir, this is all that I wanted to say.

am not so inexperienced as 0 feel
that what I have said will be accept-
ed by the Education Minister, Per-
haps his leanings will be towards
what I have said, but circumstances
may prevent him to give effect to
what he himself wishes. But if he
makes,-even a small beginning in this
direction, I shall be satisfied for the
present just as he has satisfied us
with his present Primary Education
Bill which provides an exemption for
certain children from attendance at
school.

Mr, DEPUTY CHAIRMAN: The
House stands adjourned till 2.30 p.m.

The House then adjourned
for Iunch at ten minutes past
one of the clock,

The House reassembled after lunch
at half-past two of the clock, Mr.
DEePUTY CHAIRMAN in the Chair.

Mr. DEPUTY CHAIRMAN: There
are still eight speakers, and we have
already exceeded the time. So, I
would like the hon, Members to take
about ten minutes each. Dr. Raghu-
bir Sinh.
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Dr. RAGHUBIR SINH (Madhya
Pradesh): Mr., Deputy Chairman, 1
am not going to speak on the Bill at
length, but I only want to speak on
certain particular aspects

Mr. DEPUTY CHAIRMAN: Any
point,

Dr, RAGHUBIR SINH:
which have been under much discus-
sion before the House.

Sir, I deem it my duty to dwell at
length on one particular point, that
is c.ause 12 which has come wunder
much discussion and criticism in this
House. When the Bill went before
the Select Committee, there was no
clause in the Bill similar to the pre-
sent clause 12. When we were dis-
cussing the Bill in the Select Com-
mittee, there were placed before us
the model rules and I found that a
definite provision was being made in
them for some sort of part-time edu-
cation. After much thought and con-
sideration, I felt that instead of put-
ting this item regarding part-time
education in the rules, it should have
been duly and definitely provided in
the Bill itself and T think I must
plead guilty—if I am guilty of it—of
having pleaded with the Select Com-
mittee for this provision.

Sir, I would like to put before the
House the other side of the question
as to why this proposal was made
and why it was included in it. Mr.
Rohit Dave on the other side as also
some Members here have stressed
the fact that it is a model Bill and
as such, it should not contain any
such clause. In this connection, I
would like to bring to the notice of
the House that a model Bill need not
be an ideal Bill. This is an ideal
which, in the words of a poet, is a
consummation devoutly to be wished
for but that TUtopian ideal cannot
possibly be enforced at all times
under all conditions. Therefore, if a
Bill is to become a model Bill which
can be enforced under a variety of
circumstances and conditions, it is
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necessary that it should contain pro-
visions which may be enforced suc-
cessfully without being abused even
in the backward areas and States. Sir,
it was felt necessary that there should
be part-time education to meet ihe
requirements of education in areas
where the conditions were backward,
And any such Bill has to be based
on the existing actual conditions, Mr.
Chettiar said that it was in 1918 that

the question of part-time education
was given up in England. It is true
that time has moved on. But the

conditions in India in 1960 have not
in any way greatly advanced. Even
the economic conditions are not simi-
lar to the conditions of Eng'and be-
fore 1918. Therefore, if we gay that
we will have a Bill of this nature, I
think it would only be a Utopian Bill
and it will not meet the present-day
conditions.

Mr. Chettiar referred to the note of
dissent written by Mr. Govinda
Reddy. Sir, I have great respect for
Mr, Reddy. He says in his minute of
dissent: —

“In my opinion, this clause is
well-meant but misconceived.”

I want to say that it is not miscon-
ceived but it is conceived in the
right spirit. First of all, the point
that he has raised is that the main
purpose of compulsion will be de-
feated by the inclusion of this clause
and hag pointed out that compulsion
has to be enforced for all sorts of
people. He says that compulsion is
needed either for those who are igno-
rant of the blessings of education or
for those whose poverty does not
afford them the meang to equip such
children for school going. I should
like to differ from Mr, Reddy, be-
cause if at all there is any hesitatior
among the poor in sending their boys
to schools, it is not necessarily %e-
cause of the ignorance of the people.
As Dr. Kunzru said, there is real en-
thusiasm among the common masses
today for education. So, we cannot
say that even the poorest of the poor
or even a villager in a distant, re-
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mote area is ignorant of the advant-
-ages of education. He is not ignorant
of the advantages of education. But
as Dr. Kunzru aga:n rightly pin-
pointed, the difficulty is that the sort
of education that is being given these
days especially in the village areas
is not one which would in any way
be found beneficial to the villagers.
The villager is always feeling that
Jif the boy continues in the school
after a certain standard, he will not
‘have any linking or desire thereafier
to take part either in agriculture or
in any of the professions by which
:the parents or the forefathers of the
boy had been earning their liveli-
hood. Therefore, the parents feel
‘that if they have to send their child-
ren to any of these schools, they will
‘become averse to their parental pro-
fession or to their means of livelihood
at home and they think that by allow-
‘ing their boys to continue their edu-
-cation further, they will only be
doing a disservice to their family as
-well as to their profession. I am not
so much in favour of providing an
inducement by way of midday meals
to persuade or, as Mr, Chettiar him-
‘self said, to attract boys at least in
the rural areas so that they may
attend the school. I think we have
‘many ways of attracting boys, If you
are going to give them midday meals
‘just to attract them, you will find
that they will come just for the
‘meals and disappear thereafter. They
will just come in for the mid-day
meal. So, merely providing mid-day
meal will not be the answer. The
education will have to be so orientated
that it is suited to the people and the
farmer thinks that the education is
going to solve his difficulty. There-
fore, I would beg of the Education
"Minister that whenever and whatever
education you are going to bring to
the villages, make it attuned to the
‘requirements of the people.

Dr, Kunzru very rightly pointed
out the misapprehensions the people
"have for the basic system of educa-
tion. I may be rather putting it very
“bluntly, but the villager sometimes
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feels that the basic system of educa-
tion is another intrigue of the urban
people to keep the boys from rural
areas backward, As. Dr. Kunzru
very bluntly said, they ask, “If this
system of education is good, why are
the Ministers’ sons not there? If this
system of education is good, why is
this not being introduced in full in
the urban areas? Why is it being put
only in the rural areas?”  There-
fore, what we feel is that this is not
the system of education that he wanis
and I do not think it will attract the
attention of the people unless and
until you introduce a system of edu-
cation which assureg the villager that
his interest and good lie in taking
that education.

Surt LALJI PENDSE (Maharash-
tra): Mr. Deputy Chairman, educa-
tion is a nation-building activity and
it makes an impact on the mind of
the student-child at an early stage
which is the primary gstage. There-
fore, it is rightly said that the mate-
rial and spiritual well-being of a
country depends upon how the grow-
ing generation is reared and educat-
ed. Therefore, no effort or expense
can be considered too great for this
activity. Today this mneeds to be
stated when independence and its at-
tendant power are mistaken for
licence and gain, the higher callings
of life are progressively fading away.
That is why I welcome the Bill as it
comes from the Joint Committee.

Sir, the Bill under consideration is
not an all-India measure. 1t could
not be so because education is a trans-
ferred subject, but it is intended to
be a model one. If it does, it will at
least help us a good deak in that
there would be some uniformity in
approach and method. Today each
State goes its own way and the re-
sult is that a Bombay boy may find
himself completely amiss in a Delhi
school and the Delhi boy in some
other schools. :

There has been some discussion on
the pattern and method of education.
There was some discussion in the
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Joint Commuttee also and Prof. Mal-
kani is going to move an amendment
to the effect that primary education
should be of a basic pattern. Now,
considered from all standards it is the
best, and under the guidance of the
Mahaima the foundations of what 1s
known as the Wardha  Scheme
of Education were laid twenty-five
years ago, though no progress has
since been made. True, there uas
been some effort here and there local-
ly but the pre-requisites that it needs
are not still present, Firstly, we
need an army of trained {eachers.
Secondly, we need enough buildings
for the schools and their workshops,
with tools and other implements that
this education involves. Above all,
our concept of basic methods has to
bz modernized. So far the vocation
through which the basic education
was sought to be given was the spin-
ning wheel or the simple implements
of carpentry or handicraft. Bu! we
must remember that we are devclop-
ing our countiry on modern industrial
lines. Not only the heavy industries,
but our plang include small-scale and
middle-scale industries in the rural
areas. These must be related to the
agricultural projects that we plan.

We will be manufacturing agricul-
tural implements, cables, tools and
wire and the supply of the personnel
for these small-scale industries must
come through basic education. That
is why it is not so much the spinning
v/heel but the lathe which is tihe
most essential thing for basic educa-
tion. But the way in which we are
planning, I am afraid, it will take
longer to @ccomplish this than I hope
to live. Therefore, until these pre-
requisites are made ready, it is only
idle to talk of this pattern or that
pattern which will lead us nowhere
but to chaos. In the circums’ances,
when our Education Minister declar-
ed in the other House a few days ago
that he was intending to gear up the
whole education on basic lines in a
few years’ time, I thought that the
was a bold man, I, therefore, requesi
Prof. Malkani to consider his amend-
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ment anew and to see that it is not
in tune with the realities of today.

There are some other amendments
to some of the other clauses of the
Bill. Shri Harihar Patel has two
amendments in hig name. To line 14,
on page 3 of the Bill, which reads:

‘e

approved school’ means any
school in any specified area within
the jurisdiction of a local authority
imparting primary education”.

he wants to add “fulfilling the normal
conditions prescribed for approval of
such a school”. 1 suppose the addi-
tion is superfluous, In fact, it at-
tempts to over-simplify what is im-
plied.

Then by another amendment he
wantis the words “or economic disabi-
lity” to be inserted at the end of sub-
clause (k) at page 4 of the Bill which
reads:

“‘special school’ means any ia-
stitution which imparts such pri-
mary education as is in the opinien
of the State Government suitable
for children suffering from any
physical or mental defect;”.

Mr. DEPUTY CHAIRMAN: We are
not on amendments; we are at the
consideration stage.

Surr LALJI PENDSE: True, but I
would not have a chance to speak
again., So, I was trying to cover
them with a view to appealing to him
to

Mg, DEPUTY CHAIRMAN: That is
all right, but the fime is very limited.

Surt LALJI PENDSE: If I get au-
other chance to speak, I would nof
refer to them.

Mgr. DEPUTY CHAIRMAN: Let us
see whether he moves them or not.

Surt DAHYABHAI V. PATEL
(Gujarat): He wants a commitment
from you.
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Surr LALJI PENDSE: He told me
that he would move.

Delhi Primary

Mr., DEPUTY CHAIRMAN: Any-
way, you can finish.

Suri LALJI PENDSE: By this
amendment he wants to bracket eco-
nomic disability with physical or
mental defects. This particular sub-
clause which I read just now relates
to crippled or otherwise defective
children such as those of unsteady
mind or mentally backward or
abnormals or some such thing. Since
they cannot pull as fast with normal
children their progress may be slow.
But a child suffers from poverty may
be as sound or sounder still mentally
than the average normal child. There-
fore, Sir, to huddle him with the phy-
sically defective is to retard his pro-
gress, which is his due. Therefore, I
request Mr. Patel not to move these
amendments.

Mr, DEPUTY CHAIRMAN: Your
fime is up. Ten minutes are over.

Surr LALJI PENDSE: Then I am
very sorry; I should not have spoken.
Thank you, Sir.

SHRIMATI T, NALLAMUTHU
RAMAMURTI (Madras): Mr. Deputy
Chairman, it is a well-known fact
that education is the need of the
hour. That is a fact which nobody
can dispute and that is true especial-
ly in regard to this country which
has as its objective education for all.
In view of that, I am happy that the
Education Ministry has launched this
Bill for the Union territory of Delhi
for children in the age group of 6 to
11. I would like its extension to be
made possible in the case of those in
the age group of 11 to 14, but pro-
bably financial considerations and
the suggestions made in the Third
¥ive Year Plan have not made that
possible, Still, Sir, especially in that
regard I agree with Dr. Kunzru’s
plea that in the Union territory of
Delhi, education should be imparted
t¢ those beyond the age of 11. I
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think that would not be impossible
in Delhi. I find, Sir, that this is a
walthy area and therefore with the
¢o- operation of the public this should
be possible. .

Then, Sir, I find that this Bill has
gone through the stage of the Joint
Committee of both the Houses. The
Jomnt Committee has paid a great
deal of attention to it and has scru-
tinised it and has also made certain
amerdments. I am glad that now
the Rill is before us for consideration.
While I congratulate the Education
Minister on having brought forward
this very necessary Bill I would like
to make certain observations which,
I hope, will be considered by the hon.
Minister and some adjustments will
be made in the Bill.

Sir, 1 would like to say a few
words about clause 12(1) on page
seven, regarding special provision for
part~-time education in certain cases.
As has already been pointed out, Sir,
if this clause is retained, it will cut
ai the very root of this Bill and its
objective. We want free and compul-
sory primary education for all within
a certain age group. If you read this
clause, you will find that it excludes
a number of people and even those
richer classes who can afford to give
education tc their children would
like to take shelter under this clause;
and a part-time school is not to be
encouraged at all. I would like that
this clause be deleted, if possible. In
this connection, Sir, T would like to
quote what Shri Govinda Reddy has
stated in his Minute of Dissent. He
says:

“It is true that many parents
cannot afford the expenses of the
primary education for their child-
ren in the sense of equipping them
for school going and it is also true
that there are many who cannot
afford to lose their services which
such children do give to them. The
local authorities or the State in
such cases has to create a machi-
nery with their own and also
voluntary efforts in overcome these
difficulties and help such parents ta
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give their childrer full-time pri-
mary education nat least. This
should be the endeavour rather
than to allow such. difficulties to
triumph over and to perpetuate
illiteracy or poor literacy in this
country. As long as clause 12 is
there financially embarrassed local
authorities and State authorities
and poor parents who are in diffi-
culties would take shelter under
the clause, and should this be so,
the title of the Bill will have little
meaning and the Bill itself will not
have much good to give, to the vast
illiterate masses.”

*There can be no argument more
‘forceful than the one contained in
that Minute of Dissent. Therefore,
Sir, I would request the hon. Minister
to consider and see whether the Bill
.cannot be revised and this clause, if
_possible, deleted in the interests of
that very class of people who want
.these children for various avocations
in life and who are geing to use
them for various jobs and thus deny
them the facilities provided in res-
~pect of education by the State. There-
fore, Sir, I feel that it will be doing
“injustice to these children. We have
started various social service organi-
-sations and other organisations to
root out this evil—employment of
-children in their early years by
parents for various kinds of work to
“help the adults at home. No doubt
-we have to create conditions even to
enforce the Bill as il stands and we
“have to undertake the responsibility
of removing economic distress and
we have to create such circumstances
for various classes ot people who are
unable to look after their children of
that very important group, namely,
children under 6 wvears of age. We
have to make 'use of these social
service agencies in this connection
and the State has to give facilities for
coping with this group of children
with creche—Balwadis, ete. There
are also social welfare organisations
“like Nurserv and Montessori schools
-that can look after children between
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the ages of 3 and 6. And I cannot
understand why they—parents—keep
these elder children—6 to 11 age
group—at home and want a part-
time school 1n order to look after the

younger children, Specially,
3 p.M. in the case of girls, they have

to look after the young child-
ren and this will retard their progress
in education. When the State is
stepping in to spend so much money
on various schemes, I think education
should not suffer and it should find
the ways and means to provide finan-
cially all the facilities that would
enable the children from the middle-
class and the lower class groups to
avail of the fullest benefit of educa-
tion that it is going to provide under
this Bill and other Bills of a similar
nature that might be launched in our
country. As you say, this is going to
serve ag a model, but some States
have set models already, Sir, which
this Bill can incorporate, for example,
Madras. I am sorry that from one
Member I heard about the provision
of midday meals that children come
just to have a meal and then they go
away. I have been in the field of
education for several years and I can
speak with authority that where even
students of colleges had formed
Social Service Leagues, where they
had contributed money to form such
Leagues, and where they had spent
money on various ventures like Hari-
jan uplift, and schools for the depres-
sed and the oppressed and for doing
various ameliorative services to the
poor, etc., even they had not found
this. They have found that the
children come because, as Dr. Kunzru
said, there is the zeal and enthusiasm

for education among them. The
children cannot come to schools
because of family or economic cir-

cumstances, because of poverty and
not because of other reasons. It is
not that they want to eat a mea}l and
run away. In fact we have a pro-
verb: ‘“From the mud grows the
lotus”. I have discovered in my own
experience, very many lotuses spring-
ing up from out of these classes of
people who have come to the schools,
not to take one meal but to avail of
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ail that is available and all that our
students had put before them, that
the socia] service agencies had put
before them as education. 1 would
further say: ‘Let us take a leaf from
the psychological approach of our old
generations’. There were the Pial
schools. How the master attracted
all the children to that school and
how we paid our way to that school
by giving in kind like a bitter gourd
or a snake-gourd and some other
vegetable and cereals,. We loved
those schools. The same can be said
of the Lutheran Mission schools,
whatever we might say against the
Missions.

So I am glad that this Bill is
allowing the voluntary, private schools
Iun by the social service organisa-
tions. Those Missions attracted us by
placing before us even little stipends
and gifts, by encouraging us in our
education and made the whole place
—the schools—so attractive that we
wanted to run to those schools in spite
of our parents’ instructions not to go
there. So we must also create such
attractive centres in the schools, and
have not teachers who sleep, not
teachers who are half-famished, not
untrained ones, not like the Hindi
teacher who came the other day to
me and when I asked him the mean-
ing of a word, he began to narrate
the story of how he came to Delhi,
etc. So we have to get teachers who
are fully trained, who have the love
of the subject, who have dedicated
their lives to this work as the Pial
school masters and our Gurukula
gurus had and thus give knowledge
to these vast millions of pupils who
come thirsting for knowledge and not
for a petty meal. Tt will be deroga-
tory to the dignity of children to have
said so.

Surr HARIHAR PATEL (Orissa):
‘Mr. Deputy Chairman, I stand to
welcome this Bill because even though
belated in its efforts, it seeks to tran-
slate into action at least one Directive
in our Constitution, that is, to make
primary education free and compul-
sory. But there is also one thing sad
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about the Bill. It does not reveal a
spirit of determination on the part of
the Government to discharge its res-
ponsibilities  itself. After going
through the Bill, you find that all
attempts have been rmade to shift this
burden of making primary education
free and compulsory to the local
authorities. I do not think it to be
a proper attitude. The Government
should not fight shy of its task. It
should take the responsibility on its
own head to make primary education

free and compulsory. This shifting
of burden is not commendable,

Another thing which cannot be
appreciated is that the Bill contains
no provision to raise the standard of
teaching in the primary schools nor
any directions to make those institu-
tions attractive to the children who
will come there. We cannot make
primary education compulsory simply
by legislation. We cannot ask the
parents to thrash their children and
force them to attend these schools.
The institutions should be attractive
to the children themselves so that
they would go there of their own
accord. There is a sub-clause explain-
ing what an ‘approved school’ is.
It says:

“(b) ‘approved school’ means any
school in any specified area within
the jurisdiction of a local authority
imparting primary education
which—

(i) is under the management
of the State Government or the
local authority, or

(ii) being under any other
management, is recognised by the
local authority as an approved
school for the purposes of this
Act.”

Now I have looked into the rule-
making power. That clause says that
this scheme, submitted under this Act
has to include particulars relating to
supply of food, refreshments, writing
materials, etc., but all the same 7
have an apprehension that unless
something is put in this clause itself

| explaining ‘approved schools’, some
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schools may be approved just because
they are managed by the Govern-
ment. That should not be so. All the
primary schools should be of a very
good standard. They should have
good buildings, playgrounds, etc. and
should thus attract the children. That
should be included in the clause itself.
So I have moved an amendment and
I hope the Minister will consider it.

There is another clause regarding
special schools. There is provision
for children suffering from any phy-
sical or mental defects. I have sought
to add the words ‘or economic dis-
ability’. Naturally I do not mean the
child but the parents as suffering
from economic disability. An hon.
Member pointed out that this amend-
ment is bad because children suffer-
ing from physical or mental defect
and children suffering from economic
disability cannot be put together. It
is not my intention.

Mgr. DEPUTY CHAIRMAN: If you
are speaking on your amendment, I
take it that you will not speak later.

Surt HARIHAR PATEL: I will cut
short. Special schools may be for
children suffering from disabilities
and also for those suffering from
mental defects. These two typescan-
not go together, I agree. What I
mean, naturally, is that there should
also be special schools for children
coming from families suffering from
economic disability. There are poor
people who may not send their child-
ren simply because of poverty. It
will be an irony of fate if mentally
defective children will get opportu-
nities and at the same time children
quite capable but suffering from
poverty do not get the opportunity
to learn. ’

Dr. W. S. BARLINGAY (Maha-
rashfra): Then it will cease to be a
special school.

Surt HARIHAR PATEL: It will be
special in the sense that there may
be arrangement for food, clothing
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etc.,, and for bearing the responsibility
1o see that the children have food,
clothes, ewc., besides thewr lessons.

Dr. W. S. BARLINGAY: Then the
amendment has to be differently
worded. ’

Sur1 HARIHAR PATEL: We will
see to that but that is my intention.
Then I would express my agreement
with the views of Shri Rohit Dave
regarding clause 12, I do not think
the clause is desirable because in its.
consequence, I feel that it will hard-
hit the girls. Generally, girls bet-
ween 6 and 14 are retained by their
mothers at home to help them in
their work and if this clause is there,
I do not think any girl will come for
primary education. Secondly, many
parents might take advantage of this
clause and send their children to
part-time schools and thereby the
children will not learn anything and
thus the clause will have a tendency
to perpetuate illiteracy among the
poorer and backward classes in the
society.

Another point is about the opinion
of Dr. Kunzru regarding inclusion of
English teaching in the primary
schools. Now I do not like to express
any opinion about the suggestion
because it requires a lot of time but
I would draw his attention to the fact
that it is laid down by the Constitu-
tion that primary education has to be
in the mother-tongue. As such, ...

Dr. H, N. KUNZRU: Nobody says
that it should not be in the mother
tongue, but you can teach other sub-
jects too.

Sarr HARIHAR PATEL: We have
to examine whether we can add an-
other burden of learning another lan-
guage in the primary stage. Even if
that subject is added in the primary
course, I will submit that in the back-
ward regions of the country, it may
be very difficult. There are non-
Hindi speaking children and in their
cases, they will have to learn possib-
ly English first and then Hindi. If
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Hindi is also taught, then they will
have to learn three languages at the
same time which, I think, is a very
heavy burden on a child of six or
-seven.

Dr. H. N. KUNZRU:. The parents
are anxious to teach English to their
«children.

Surt HARIHAR PATEL: Maybe,
but not in all parts of the country.

In conclusion, I would request the
hon, Education Minister {o see that
Government takes upon itself the
responsibilily to make primary edu-
cation free and compulsory.

Sur1 N. R. MALKANI: Sir, I con-
sider this Bill as a very important one,
.and I do so because this Bill really is
a model Bill, not only for Delhi. It
-is a model Bill for the whole of India.
It is in that setting that the Bill must
be considered. If it were about Delhi
only, I would not very much bother
about 1t or waste my energy Dbut
would say, “All right, go ahead”, but
it is a model Bill for the whole
of India, and one has to very
serious about it. In the Second
“Plan we had an item about the
Community Projects. They profes-
sed to cover the whole of the
country, and they professed also to
work for the welfare of al] classes and
all communities. They hope to cover.
iwo years later, the whole of the
country, but they have made mistakes
and they realise them; they have not
“been able to touch the weaker sections
" of the community. They know it
very well and they are trying to recti-
fy that mistake; the weaker sections
"have been left not high and dry but
“low and dry. We are repeating that
“mistake again with regard to educa-
tion; we are forgetting the weaker
-sections as we forgot them when we
initiated the Community Project
schemes, We need not deliberately
-forget them again when we bring in
-this question, Take this clause 12
-which has been put in. It has been
put in there with good intentions.
-pious intentions: the intentions are not
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bad, they are good, but where do
they lead us? They will lead us to
this: the differences that exist now
between the educated and the unedu-
cated, between the literate and the
illiterate, will persist in a different
form, and you will have literates and
seri-literates or dJemi-literates. It
will come to that. The literates will
later on become highly educated and
the semi-literates will wallow in the
mud all the time; they will remain
whnere they are; they will not come
even to the secondary stage, not even
come to the stage for what is called 11
1o 14 age group. They will remain
where they are and they wil] not make
any progress whatsoever. In regard
{0 the Community Projects, we have
realised the mistakes and are trying
to correct them by having panchayats,
co-operation and so on, but how will
you be able tn cure this vital basic
evil of cutting off people at the very
bottom, not because of their fault but
because of our fault, not because they
do not want education? Everybody
wants education even in the rural
areas, as my friend, Dr. Kunzru, said,
and I know it very well too because 1
have been to the villages. After food,
or even before food, they want educa-
tion; what you say is literally true,
they thirst for it. It is not their fault
but it is our fault. So, this approach
is wrong, the analysis of the situation
is wrong. They want to be educated;
thev want good education. Everyone
wants to have higher education. Butl
they are poor and they are limited
by their means, We must then find
out a proper answer to it. We have
got to find out a proper answer. We
are forgetting Gandhiji always. 1 say
that now and then we must remember

him. I have a small booklet in my
hand. Gandhiji has put 27 points
about education, and mainlv  about

primary education, on page 101 of
“Ashram Observance In Action”. 1
wish the hon. Minister, who is now
having a little gossip, could be a bit
more serious about it and read those

27 vointe. The time has come when
he should read them. It is not any
! kind of education that we want; we

want primary education of the right
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type. It was said just now that
are building up an industrial India.
Very good; industry is basic to the
growth and development of India;
very right, but then, what is the kind
of education that you are giving at the
secondary stage? What is the kind of
education that you are giving at the
elementary stage? Ig it intended to
bwld up, what is called, the new
India, the modern India, the industria-
lised India? No, it is the same aca-
demic thing, the same bookish thing,
something which cuts off the child
from life in the villages or life in the
towns, and it was his intention,
Gandhiji’s, as is evident from the book
which 1 referred to earlier, not to cut
off the chilq either from home or from
the village but to make the school as
a home and the village integrated in
the rural areas, and to integrate the
home and the school and the surround.-
ing environment in the urban areas?
We have cut off, separated and isolated
them, Just now, when we are taking
a big step, a very vital step and a very
important step, we must consider as
to what type of education, what pat-
tern of education we will impart to
our children. Will it help to indus-
trialise India? Will the children learn
the use of hands, eyes and the senses?
Will they develop good hands, hands
which will work, hands which will
love to work or will they be ones
which will love to go to the town,
read books, any book, which have no
meaning so far ag life is concerned?
This question is basic to the whole
policy,

Sir, I want to remind you of an-
other thing. I was in the Wardha con-
ference, the very first, which was held
in 1937, and I participated in that.
Gandhiji’s idea was this: If it was
intended to take education to every-
body in the country, the State will not
be able to meet the expenditure. He
did not think of Swaraj and indepen-
dent India. He never thought of
your giving Rs. 300 crores for, “free
and compulsory education”, and that
is why he said that every child must
industry
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so that he is able to pay off to some
extent, not the full, not even the
major part, but partially, the cost of
his education. The time has come just
now to think over it again very ser-
1ously, There are poor people and we

must not exploit their poverty. We
must not insult them because they
are poor. We must help them, as

my friend, Mr. Chettiar, has said. We
must give them incentives. Why in-
centives? Give them aid and help.
It is only the capitalists who want
“incentives”., If you give them help,
it will be all right. You can intro-
duce this basic pattern full-blown as
Gandhiji wanted, if you have the
courage, if Dr. Kunzru has got the
courage; Dr. Kunzru has not got the
courage, the Minister has not got the
courage to give us full-blown basic
education—he is not ready, never will
be ready, and it seems that nobody
will be ready for the next twentyfive
years—then, why can’t you think of
this scheme, the modified scheme of
elementary education by the Education
Department of Madras, a scheme which
was framed by Shri Rajagopalachari

THEe MINISTER or EDUCATION
(Dr. K. L. SHrimaLI): But it was
rejected by the Madras Government
itself,

Sarr N. R. MALKANTI:
Education Department.

By the

. discovered by and put into
force by Rajaji when he was the Chief
Minister. Of course, the scheme did
not come into operation for various.
political reasons, not educational rea-
sons. I have read it again, I have read
it several times. There are many
features in the scheme which are:
very important, which are far more
important than clause 12 of this Bill.
This clause 12, according to me, is an
insult to the poor man. You are tell-
ing him, “You are a poor man. I will
give you some inferior education”.
This modified scheme requires recon-
sideration. I do not wish to go into
the details of the scheme because I am
given only ten minutes for no fault of

e
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mine. So, I say, there are features in
the scheme which are most important.
Take something, I would say much; if
you cannot take the whole thing, take
something from Gandhiji, take some-
thing from Rajaji. They are our
greatest men, greatest thinkers and
greatest educationists—education not
only of children but adults also in-
cluding the Minister himself. Shall
we reject them at the crucial moment
when we want them very badly, when
we are putting into force a system of
education which 1s to be primary,
which is to be basie, on which you will
build up secondary education, on which
you will build up higher education?
Is this the foundation that you are
laying? Your foundation is a rotten
foundation if I can say so without
being impertinent. If you wish to have
good secondary education, if you wish
to have sound higher education, if you
wish to have sound technical educa-

tion, your foundation has to be
sound and strong. But your foun-
dation is kucha, useless. This

foundation will not do. The issue to-
day is, either have basic education,
even a modified basic education or
reject it, if as Dr. Kunzru says, people
do not want it. But people are not
the persons who can decide what they
want. They can only suggest what is
bad. They can’t say what is good for
them, It is for the minority, it is for
the select thinkers, it is for Gandhiji
and Rajaji to say what people want.
It is not for the people to say that.
People do not know. The people
today are just indulging in whatever
exists which should not exist and
which everybody feels is rotten. They
have to be pushed up and the time
has come just now for the Minister to
take courage in both hands and give
a little push. I know he believes
in basic education but he just does
not have the courage to give that push.
I wish he gives that little push and

I am sure it wil] go through. Or if
you don’t believe in it, you reject it.
But he will neither be in hell nor in
-heaven; that will not do. Kindly
select something you believe in and do
it. It you can reject it. T will be
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i happy. At least there will be no more
hypocrisy about it.

Then, what about the quality, as
Dr. Kunzru said, of these schools?
Will he only give them books or only
industry? Again I will draw your
attention to these 27 points of Gandhiji,
There he says somewhere—I do not
want to read it because the bell has
gone—that religious instruction or a
rel gious atmosphere is “indispensable”
in the primary stage, It is not at the
later stage that you can give il. When
you go to the university you can then
have comparative religion on an intel-
lectual basis. But it is at the primary
stage when the child is so tender,
when the child is so sensitive to so
many things, that you should have
this religious atmosphere. 1 take my
little grandchild of three years to the
temple. She wants to go there; she
takes me there-—that child of three
years because she wants to go there
to ring the bell. I lift her up to ring
the bell. What everybody does, she
also does, If somebody drops flowers,
she does it too and I do it because she
does it. Sir, it is at that stage when
a child is 3 years or 21 years, that
the child becomes religious-minded,
religiously conditioned, religiously in-
clined. Don’t forget that.

Now, you have got fine Reports.
The Education Ministry luxuriates in
fine Reports. I read them with great
interest and put them down with great
disappointment. Things do not hap-
pen. Therefore I do again plead that
this is not a small thing: It is not a
joke, this Primary Education Bill. It
is a very big thing, a very important
thing, It is not a debate on foreign
affairs; this is more important. I say,
lay your foundation well on a sound
basis and lay it strong.

Tue DEPUTY MINISTER or EX-
TERNAL AFFAIRS (SHRIMATI
LaksHMI MENON): A debate on
foreign affairs is not important ac-
cording to you?

Surt N. R. MALKANI: It is not so
important as the debate on Primary
Education. Excuse me for my blunt-
ness.
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¥ FeidiaT w7 Qe | fgq Tset
F g F A QAT AT g, FAT MG
g gAY & fF F 7o Hyo UHo AR
dro do UHo F FAIAITT § F37 T
F g gy argfrafedy § afee
gRT | g9 ot fafedz ¥ g 9T
STEre A &Y= & 7=y ThAT § F 37 |
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ool g1 § § g AewTr oft F ave &%
TF g4I F1 F T8 A AT 94 FG
qr 5 T &3 fafrie @53 & 39 fag
afz T IS w98 A9 ] A AT
HeT gH & A1 T AR I JET | ZW
ag i fafeeds % gt s S
Y =g el § atfae FT | qgrEar
I A 3% AT-F9 F 9 &7 I99
afy =fys g1 sasy 1 wfe sy afe-
T 94 &, (AR AW =T F T4y,
F A a1 qrIrer FrOR 0 fx awer
?, 9% gfg & 19 w2 U9 Fr farer
I §: g b fAw o g AR F
TN AT FEAX 9@ @ ST §,
Y ZEq ITH AT AW AT SOAAY
q e 3 IRA H AR G AT G
g | T 93T g A&l & 5 Thar v
T ST FAM 47 far ST 7 A/
FT TF HAAT FAM@ a4 faur Sw oo
ST fF HodTAr St 7 Ry, § Wy Ay
g for i) & oY aga & dAww § 1 yEt
W 2 afr 3 |y € fF o e
&I 93 T | OF AW F fog Ay
F1E OF 78 a7 g wfz &
gy E AT AT AT AT wFAT A
AT FAT P JAfEAT qGE FAAT |
afy frdt st fawar &1 g=a1 g ar
fdy a= #71 frar =R § AR A
IGAT AT F A @A § A T HI
FF FAT FI AT TSAT 8, A AN F=AL
F o 57 whel] 67 aga q97qEA ¢ |
xafed ard a3 gAY ¥ 7aq 7R e
Fo dro FIT ASYET T T AAT & IAH!
@y ¥ A fF ager qutn fear s
AR {5 SER T A e 9@,
g ¥ 4 W F a@ W faw quw
F fom grew foega frd gk R
ITF F=91 FY W F fa 5w ww
T AT TG )

A, I AN CAFAT F39-
A 97 Q Sl q A ® w$fq ad
480 RS.—5.
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TGl 79T GF T HIX g TF 59
FT W2, 5¢ & q=9 F AT fyar
FT A, T T g1 T@AT g 1 F
qradt g fo faeT aaar sl oA
¥ (7 a1 § S9H AT AT A8 AW
§ wdt oifed 5 usfafafes 3=
TR FAAFTAGI G I ag T8 5
da9 § € 7 o w7 wfa ad @< &
75 faeett ga 9371 §, ol a5 ugd
e g | 3afed 4 AT g5 agey
& gl fx oo 39 A §O9 A
S F qTe T SOTg FATS CFAT
STF, §X 9 qFRAC GO g1 I
A farasra 97 |

FEY T, WA, FAS F qILH
aradt g 5 A /49 S A e
q%F UHSHT ATAT AT(EF T HIT 59 T
7T qHSHe agd &1 wEwT ¢ | AT,
ai famr ga §, 9 &, ¥W s,
AL ¥ T -

“....that he is under an obliga.
tion to cause the child to attend an
approved school with effect from
the beginning of the next academic
year.”

=, 7 fadaw a1 93w a Al R
for 3% o qdT T | T9H 9T TG
& f5 gv1 oA fofm w3 mfed
§ grct g fF a8 ©F grer &7 A
gicHe g fr aom =% v ‘@@ g
e g e faft o #3
fear s, @ 7 awerar § fF 2@ faa-
e FT ST 9 FAT § qg 9g7 &Y €6
g T | e ag fr o A . #
ag g fF AT OF GEI T
FYATH ATHL T BT KA AT §Y
T g & afer g faen e
AT FETT ] | TAfod Wit Fow gy
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[sirrt grferst fam]

g ar 3F g IR gER el W
WAT SR, Sy agr e feeg
qrad, ag T8 f5 av=1 W J Ry A
fet ww ¥, 99 Gfafeg 7 A
a=q & a7, 9= & A sas; fyar frar
qr 7 e 1 Efed A o § 5 a1
UF AT gielT |1 § @ E wed
T frar s
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9gl q% AI3T AT ¥ §J9 §,
¥ g9 ¥ gy A" feag F A
e AT I g9 Mfwax faaw
Fg AN AT I E | IEH A
WFed T 16 o0 wram 3 1 q W
gz Farsa fr ok i g1 & AW
FUM a5 Y 39 Ty QT FF 78 A
WTEE Thed §9g T ) A1 AgE WA §
B g T=41 F 937 F W TIR
o g7 g SN § WgHT @ g | WX
ToAT QR TS A A TG F qHAT AT
& AT A2 T FN W GAg T A
qFAT A AW F FL | AfHA S,
BR g1 av41 & {99 e Al A
gt Y Ifem 7l § Fife e el
FH TET T qF A QT & IqH,
dqd g7 ¥ w0 7 awway froage
A FT FTEREFAT ¢ |

sft swwe aet (fege) ;- ag
o rFar ¢ foad sEsw W o

nigz o S =nfex

srwat et (o 4% 53X O
g fFa, e §Foga 5
Fadq H A 1 99 F a9 AT Y @
STy 9EF W aNAT A TG |

s, Tt 97 AFSY AT Y
gifesft & fawg ¥ aga T Fer T fF
g @ wifed | F T quedy fF
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g1 ¥ gewrt off § qdatg wgwa g
Afgs aFe A OF qiferly e 7
THTC FLAT Y | TG OF gq arfordt
g AR g ar ¥ ounar aEE QA
aifgd | ( Time bell rings. )
A OF A qEAT § | gW AN Y I@Ar
afgd fr g9 NS odr g § s
Sfeetfafady &1 sum w@AT g & |
Z9 fada® ¥ A 9T 9IET NT - F¥
T R A4 Y THAIST FCAT §HIT,
ST Y ST gRIY MR A greve § qST-
9% THA FiAAT Fgl IF 9T § 1 S
afgs whet & oiferdy Aewr ot &
femmr % @ % afgs =@ @ ST
FAT gAY Seal §WF & | 99 dfaw
A WAL GIA TAT ¥ q AW AH $
A g 1 dfaw T ¥, Afaw gwaq
Fr S TF  fAETATT €, 9w 0T EW
TIY T TEAET | O § 48 FEAT &
& 7 gamn TR ], 7 TA gfEE e
& B T a1 eqra & fF wda qfar
¥ g G THA @ A1 g% | gger
T ag g dfew et & fax
fedii fav @oa 9w & ST ) F
a1t g fF afes oo o @ ol
qHIaT & Wg, Q4 ATEAT & g
T, 59T Ay S ¥ Forw Y 6 i)
dar & «ft am @ %7 s
Fai g1
A g FX X 39 fagaw &
gifes @ Fdrg
Suri B. D. KHOBARAGADE
(Maharashtra); Mr. Deputy Chair-
man, one of the Directive Principles

of State Policy, in article 45 of the
Constitution of India, says:—

“The State shall endeavour to pro-
vide, within a period of ten years
from the commencement of this
Constitution, for free and compul-
sory education for all children until
they complete the age of fourteen
years,”
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It is a matter of deep regret that in
spite of the Directive Principle in the
Consitution, we have not been able to
provide free and compulsory education
to our children within the age group
of six to fourteen years. If we take
the history of education 1n the Western
counfries, we will find that attendance
at school of children belonging to the
age group of six to fourteen years had
been made compulsory long before.
For example, in Belgium the atten-
dance was made compulsory in 1914,
in England in 1888, in France 1936.
Not only that. We find that in Den-
mark compulsory primary education
was introduced as early as 1814, Of
course, we know that the Western
countries are advanced countries.
What about the Asian countries? It is
well known that the Asian countries,
from the educational point of view, are
slightly backward. If we take into
consideration the progress made by
certain countries in South East Asia,
we will find that our Government has
not discharged its responsibility fully
in providing free and compulsory
education for our children, For
example, in Burma a scheme was for-
mulated in 1951 to provide free and
compulsory education for the age
group of 6-11 and by 1955 the scheme
was completed and every child within
this age group was receiving free and
compulsory education. In Ceylon the
attendance was made compulsory in
1939. In Japan we find that education
for nine years has been made compul-
sory for children in that country. from
all these facts it is quite evident that
in our country we have not been able
to make much progress in this respect.
Of course, now the Government is
making a modest effort by bringing
forward this Bill. But I must say
that arcnrding to certain provisions in
this Bill we are not providing educa-
tion to al] the children within the age
group 6-14 years, because whenever a
scheme is to be formulated by the
local authority, discretion is to be
given to that authority to fix the year
or the age group, for example 6-11 or
6-14 and the standard of education
which will be made compulsory for
the children. In my opinion, this is
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not proper, There should be no dis-
cretion left to the local authorities. In
this Bill we must make provision
that education shall be free and
compulsory for all children who are
within the age group of 6-14 years,
There should not be any difficulty. As
Pandit Kunzru has pointed out, from
the figures that are available we find
that there are aboug four lakhs child-
ren, who belong to the school-going age
group. Out of this, three lakhs are
going to schools actually, There are
only one lakh children who are not
going to school, It comes to about
twentyfive per cent. From the same
staiistics we find that the average ex-
penditure for the education of each
child comes to Rs. 67 per annum. If
we want to give education to one lakh
more children, we will have to spend
only Rs. 67 lakhs, Am I to understand
that our Government is not in a posi-
tion to provide the amount of Rs. 67
lakhs for making education compulsory
for all the children within the age
group of 6 and 14? Sir, in this con-
nection I may kindly be allowed ito
quote Professor Humayun Kabir. He
has said in his book “Education in New
India” that education for the children
mus® be the first call on the nation's
resources. Therefore, there should be
no difficulty in providing free and com-
pulsory education to all children
within the age group of 6 and 14,

Sir, another point T would like to
make -is about clause 12. It seems to
be a most controversial clause. Some
have advocated that there should be
+part-time teaching, and some of the
hon. Members in this House have op-
posed the provision. So far as my
personal views are concerned, I op-
pose this, There should be no provi-
sion for imparting education on a part-
time basis, because, if we take into
consideration the objectives of edu-
cation, then we will realise that the
basic and fundamental objective of
imparting education to children is to
inculcate in them proper attitude, pro-
per behaviour, good morals, etc., so
that they can become responsible
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citizens of this country. Therefore,
before deciding this question we must
first ask ourselves the question of what
the objectives of education should be.
Is it the objective of education to
make those people only literate, or are
we trying to make them responsible
citizens of this country? What is the
purpose? I will read out from the
Report of the UNESCO a statement on
the objectives of primary education.
It has been mentioned that the objec-
tive of primary education should be—

- “to give an adequate mastery over
the basic tools of learning;

to bring about a harmonious deve-
Jopment of the child’s personality by
providing for his physical, intellec-
tual, social, emotional, aesthetic,
moral and spiritual needs;

to prepare children for good citi-
zenship;

to develop in them a love for their
country, its tradition and its cul-

ture, and to inspire in them a sense

of service and loyalty;
to inculcate a scientific attitude;

to inculcate a sense of dignity of
labour; and

to prepare children for life thr-
ough the provision of worthwhile
practical activities and experiences
including work experiences”,

If we take into concideration all these
objectives, can the hon. Minister say
here that by making provision for
part-time teaching we can inculcate
all those qualities in the children? 1
must emphatically say that we cannot,
and therefore there should not be
any such provision. I am rather
surprised when people say that there
are certain children who, because of
the poverty of their parents or
because of some domestic difficulties,
are not able to attend any school, I
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cannot understand this argument. Sir,
today education is not compulsory.
Even then we find that 87 per cent. of
the children are attending the schools,
Only 13 per cent are not attending
school, and that also may be because
there may not be any school within
a short distance of their residence. If
we establish schools within their
localities, then I am quite sure that
those 13 per cent of the children also
will be attending school, and if we
make education compulsory, there
might be only one or two per cent of
children who will not be attending
school, So, only for the sake of one
or two per cent. of children, are we
going to make this provision for part-
time teaching? Sir, in my opinion it
will be a complete farce and mockery
of free and compulsory education.

So far as other aspects of primary
education are concerned, there are
three of them. There should be
universal provision, universial enrol-
ment and universal attendance. When
we are making this scheme for com-
pulsory education, we should see that
there are proper facilities for schools,
game activities, school buildings, well
trained and qualified staff, and so on.
Apart from that there should be
universal enrolment,

Sir, I have been going through the
statistics and I find that our Govern-
ment has completely neglecteq the
education of our womenfolk, These

are the ‘figures of boys and girls in
primary schools:

Boys Girls
1954-55 21,403 5,211
1955-56 23,345 5,732
1956-57 26,341 6,876

Then what about the amount spent on
the education of boys and girls?

Mr. DEPUTY CHAIRMAN: That
will do, Mr, Khobaragade,
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Surr B. D. KHOBARAGADE: I am
just finishing. Sir, if we take into
consideration all thesg statisties, T
must point out to the hon. Minister
that no proper attention has been
given to the educat'on of girls, and if
we want to make education free and
compulsory, we must see that this
scheme is made applicable compulsori-
ly to girl also.

KUMARI SHANTA VASISHT
(Delhi): Sir, I want heartily to con-
gratulate the Minister of Education
upon having brought this very good
and useful measure for the benefit of
the people of Delhi and making
education at the primary stage free
and compulsory for the childreh of
Delhi. It ig a very useful and bene-
ficial measure, and I am sure that the
people of Delhi would appreciate it
very much, particularly as Delhi hap-
pens to receive the first attenfion of
the hon. Minister. It is to be a model
Bill and it is to be applied to or taken
up for use by other States in India,
and then in the course of the next
Plan the whole of the country would
be covered by compulsory education.

Sir, while we are making a model
Bill, while efforts have been made
that it should be a model Bill I would
refer to one thing which Mrs. Nigam
also pointed out, and it is this defini-
tion that a parent may cause a child
to attend school. This definition and
many other provisions of the Bill
have been taken from similar enact-
ments of England, America and other
countries of Europe where primary
and compulsory education has been
obtaining for many many years. But
even in England from where we have
taken most of the provisions of this
Bill, this particular definition was
amended almost half a century back
when they replaced the words “may
be caused to attend the school” by
the words “may be caused to receive
education”. Our aim is that a child
should receive education, Our aim is
not that he should attend school.
When he receives education, we are
rure that he is learning something,
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g-:ting some educatios. But a boy or
girl may attend school and may not
learn anything., You may be familiar
with cases of children who go to
school but do not learn anything for
vears and years and years, I have
seen children who have spent four
yvears in school but still do not know
the alphabets, Not that they are
crippled or handicapped but they are
not willing to learn. They are fairly
normal children, but they are so mal-
adjusted and so backward emotion-
ally that they cannot learn. You may
also be knowing of cases of ~ people
spending eight years in a Law College
but not getting the Law degree. I
cannot say whether you really feel
that by spending eight years in the
Law College they really learn much.
But what I say is that the receiving
of education should be the aim of the
Primary Education Bill rather than
the attending of school. A child may
be very well educated by his maker
at home or a child may be receiving
education in a school. He may be
receiving education in a school for the
handicapped or the crippled or the
deaf and dumb.

Dr. W. S. BARLINGAY: You may

take the horse to water but cannot
make it drink,
Kumarr SHANTA VASISHT:

Therefore, my suggestion is that our
aim should be that the child should
receive education whether it be by
his mother or by a school or
by a school for the handicapped or the
crippled or the deaf and dumb. Why
should we want his attendance? We

are concerned with his education.
Therefore, It we take the more
modern and up-to-date definition

which was taken by England also, we
may be more up to our times. Other-
wise, ¥t seems like a Bill which is out
of date,

Another thing which seems a little
out of place to me is that we want a
socialistic pattern of society and in
this Bill, while the local bodies may
start schools which are not to charge
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any fees at all from the parents, all
the private scffools can charge fees
from the parents for the education of
thewr children and really two sets of
schools will function, I know that
the private schools gre very good, that
they are doing a very good work and
nobody would want to take away
their contributions and stand in their
way. We appreciate the good work
that is being done by these private
educational institutions which are
recognised, But the fact remains that
there are children who cannot afford
to pay fees and who would be sent
to government schools where definite-
ly the standard is poor and is not as
good as that in the private schools, and
they have to come to these schools for
education. Only the well-to-do people
wil] be sending their children to these
private schools paying high {fees.
Therefore, the idea of equality is not
there because one set of children will
go to government schools where there
ts a poor standard and another set of
children will go to private schools by
paying fees. When our idea is to make
primary education free, we should not
encourage this kind of separate
schools.

Sir, the local bodies are supposed to

enforce primary education and make.

it compulsory. Clause 8 says that the
attendance authority wil] make out a
list of the names of the fathers and
the particulars of théir children, their
age, mother-tongue, etc. and write
to every single parent that his child
is supposed to attend school under
clause 4 which makes it compulsory
that all the children between the ages
of six and eleven should attend the
school. 8o, our effort should have
been only to notify the parents who
are not sending their children to
school, and we should not bother
about others who are already sending
them to school because if' the atten-
dance authorities have to write about
one and a half Iakhs of letters saying
that the parents are supposed to send
their children to school, it involves a
lot of expenditure, time and energy.
These things may ~be announced
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through the Press, through con-
ferences, through the panchayatdars,
through the sarpanches and through
the panchayat officers. These people
may inform the people in the villages
that primary education has become
compulsory now and that every child
between the ages of six and eleven
must go to school. This can effective-
ly be done by the Block Develop-
ment committees which are really
effective in their respective areas. But
you are asking the local authorities to
collect all this data about the child,
his age, his mother-tongue, his
parents, his residential address and so
on, and there are at least 14 lakhs of
such children in Delhi, and this would
involve a large army of clerical staff
to collect all these materials and
write all the letters. A lot of stationery
and postage in correspondence back
and forth will we wasted. When you
pass a law, you expect the people to
follow it, You can do this by the beat
of drums and by announcement in the
newspapers, The people are supposed
to know the law and follow it. Ignor-
ance of law is no defence, Therefore,
I do not know why every year the
Education Department should spenda
lot of time, money and energy in
collecting all this information and
writing to each of the parents or
guardians wanting them to send their
children to school, We should natural-
ly pursue those parents who are not
sending their children to school and
not waste our energy on those who
are already sending their children to
school, and in towns it i3z g very small
section of the people who do not send
their children to school. This is a big
problem in the villages., The children
do not go to school there, especially
the girls are not sent to school and
quite a large percentage of them is
bound to sfay at home, And there-
fore it has to be made known to them
through the panchayats that educat-
ion has been made compulsory now
and this fact would get known
throughout the village, and no letter
or correspondence would be neces-
sary, Of course, those who do not
send their children to school need to
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be pursued and it is to be seen, that
they are persuaded to send their
children to school.

Sir, it is suggested that a scheme
may be prepared and it may be sent
to all the State Governments—in the
case of the Delhi Territory, the Cen-
tral Government is the State Govern-
ment—for information as to how
many schools are existing there, how
many are to be opened, how many
children are there, etc, It does not
seem to me necessary that a1l this in-
formation should be sent to the State
Government for approval, In any case
if something is to be started or expen-
diture has to be incurred in Delhi
Territory, the sanction of the Govern-
ment of India has to be obtained.
Therefore, to put it in the body of the
Bill does not seem necessary at a1l. It
only makes it more cumbersome and
we should not leave any loopholes in
the Bill at all for litigation, It is not
necessary for us to know who is going
to open schools and how many. Why
should the New Delhi Municipal Com-
mittee or any other local body give all
these details to the Central Govern-
ment? You have asked them to en-
force compulsory education at the
primary stage, Leave it to them to
do it, and you keep to yourself certain
provisions, as you have done in this
Bill, to make the local bodies enforce
this measure. Apart from that, all
these detailg are not necessary as to
how many schools will be opened, etc.
Every year, they always open about
twenty or twenty-five schools and
roughly  about thirty  thousand
children get admission into those
schools,

Dr. W. S. BARLINGAY: Is it not
necessary for the purpose of clause 5
of the Bill? Will you kindly look into
clause 5 regarding grgnt-in—aid?

Kumarr SHANTA VASISHT: ot
course, Delhi is always short of money
and the Central Government always
makes up for any deficit in Delhi. It
is because there is a lot of expendi-
ture in Delhi because it is the seat of
the Government of India; otherwise,
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some of the expenses would nof have
been necessary and such deficits are
made up by the Govgrnment of India.
So, I do not see any reason why the
Government of India should not help
them in meeting the financial respon-
sibility for some of those measures.
In this matter, actually there is no
choice except that the Government of
Indiz make up the deficit, And even
the cost of living has gone up so much
because it happens to be the Capital
of India. Therefore, it is absolutely
essential that you help them. You
cannot have compulsory primary
education in this State unless the
Central Government comes forward
and gives some money and makes up
the deficit. It has to be shared bet-
ween the Government and the local
bodies because the sources of the local
bodies are not enough and, actually
1 want the Central Government to
pay all the deficits that they may
incur in enforcing this Bill because
the local bodies have a very limited
amount of money with them. The
increase in population in Delhi is one
lakh per year gnd at least twenty or
thirty thousand children get admission
every year. Therefore, the Govern-
ment of India should make up the
deficiency rather than leave it fto
themselves to determine what should
be their share in this case, because the
local bodies are not in a position to

pay,

Surt N, SRI RAMA REDDY
(Mysore): Mr, Deputy Chairman, it
is really a matter of great national
pride that a step like this has been
taken—none too soon anyway—and it
really heralds an era of light and
sweetness. Therefore, this Bill is a
great welcome feature to the entire
country. In this context, it is not
perhaps very necessary to emhasize
how important primary education is.
But we cannot escape the two pivotal
points in the scheme of primary
education, First of all, the central
figure around whom the entire struc-
ture of this primary education has to
be built is the teacher. Of course, it
is said that we are woefully lacking
in the number of teachers, especially
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traineg teachers, Without a proper
teacher, all our schemes and all our
dreams might get shattered, There-
fore, 1t is necessary that we pay tne
utmost attention to this problem  of
providing a proper teacher, it was
only the other day that Pujya Vinoba
Bhave, in his article in the Indepen-
dence Day Supplement of ‘The Hindu’
published on the 15th August, said
that the most important point was the
teacher, the guru. If he is a man
abounding in ideas, is resourceful and
is zealous, then the problem ot pri-
mary education can easily be solved.
If he is a mercenary, it 1s sure
to fail. Our objective, as the
other friend said, is not merely
to educate, is not merely to provide
the three R's but to make a full man,
a man who is capable of taking the
full responsibilities of a free Indian
citizen. Such a man we are supposed
to produce. After all, “the child is
the father of a man.” Any amount of
attention that is bestowed on this
child is woprth while for the sake
of the nation's security, for the sake
of the country’s future and for
the sake of the great part that this
country is called upon to play in the
com 'ty of nations. Therefore, Sir, it is
said—of course, in the bigger context
of the introduction of compulsory pri-
mary education all over the country—
that we require about four lakhs of
additional teachers to train up these
children. But the rate at which we
are going, probably three, four or
five Plans are necessary. I do not
know how these two things can be
reconciled,

4 p.M.

Now, there will be an enormous
demand for trained teachers for the
introduction of compulsory education.
Whether we have bestowed proper
attention upon this requiréfient is the
question that we are facing today, If
we have not yet, at least we must do
it now.

I am also wondering what sort of
training we are giving to these
teachers, whether they are at all fit
to take up the responsibilities that
they are expected to take up. I am
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still having some doubts in my mind.

m my own humble exper ence, an
untrained teacher, may he be an
Intermediate or a Graduate, wha
comes tg give private tuition to the
children seems to be doing his job

much better than the frained teacher,
under whom pupils undergo instruc-
tion for about four or five hours a
day. After all, if it is only a question
of the three R’s, we may not have to
insist so much on this. The need is so
great that every enthusiastic person
who 1s fit enough to impart education
should be drawn into the field. Our
necessity is too great, It cannot wait
for all the training that has got to be
given, After all, education is the
question of one’s own zeal. I invite
the attention of the hon, Minister of
Education to this problem and I am
sure he will whip up the State Minis-
fers, his counterparts in the States,
to see that immediate steps are taken
ou a national =scale to provide the
required number of teachers. After
all, this country is supposed to have
a huge number of educated unem-
ployed. Still what is the idea of
saying that we are not having enoungh
number of teachers? Of course, these
teachers must be equipped, as I have
already said once before in this House,
to take care of the child entirely
from every point of view, Right
from his health, his habits, his educa-
tion, his three R’s, his instructions in
the matter of vocation, everything
must be a complete job in itself. It
is a very terrible job and for this we
have to prepare the teacher.

The second thing is the school. The
schoo]l has got to be made, according
to our ambition, @ community centre
of the village. I am talking in this
respect mostly about a village because
this compulsory primary education is
intended for the villager. The school
has got to become the community
centre, and a teacher has got to be a
friend, philosopher and guide of the
Vidyalaya even according to Shri
Vinobaji. How are we going to do it?
The more I think about it, the more ¥
get lost whether we are at all tackling
the problem properly.
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Then, Sir, there is the question of
the poor man because this compulsory
primary education is intended only for
25 per cent of the very poor people
who cannot afford educat:on for their
children. The provision of mid-day
meal is nothing, Shri Vinobaji once
again said—he quotes from Bhagavata
—XKrishna was a prince and Sudama
was a poor Brahmin’s son but both the
children attended the same school,
under the same teacher, ate the same
food, underwent the whole thing.
What more?

Suri SHEEL BHADRA YAJEE:
Go to the schools and you will find
that everyone has become Krishna
and Sudama.

Suri N. SRI RAMA REDDY: There-
fore, it calls for the attention of our
hon. Minister to see that those unfor-
tunate Backward Classes’ children,
whose parents cannot afford even food
for their children, should be given not
only the midday meal but also a
wholesome meal which is so essential
for the upkeep of their body, keeping
their body and soul together. The
Madras experiment is there before us,
an illustrious example of what the
community can do for the downtrod-
den children of our country.
shall not remain any more downtrod-
den, for everyone, starting from the
Centre to the State, the local authori-
ties and the community, has got to
apportion the expenses. oI am sure
that under the decentraﬁsed system
of our education proper attention will
be given to compulsory education and
the country’s progress will be main-
tained on right lines.

Surr N. M. ANWAR (Madras): Mr.
Deputy Chairman I am happy that I
listened to ever so many speeches on
the floor of this House in defence of
universal elementary education. But
the +*e has now come not for speech.
es but for action and I have to give
you here an example of what a peo-
ple’s movement can do in the field of
education.
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It is easy, Sir, to have this Act on
the Statute Book; that is only the
beginning of our problem, but, then,
how are we to infuse the flesh and
blood of public co-operation into the
dry bones of this legislation? Only
twelve days ago, the President of
India was at my District Headquar-
ters of North Arcot, Vellore where I
had the opportunity  in co-operation
with so many non-official agencies, to
have organised what now appears to
be a crowning glory of the People’s
Movement in Madras State. The Con-
ference, Sir,- was planned only a
month ago and you cannot believe it
but truth is stranger than fiction, we
collected gifts from the people of
only 560 villages in that district to
the tune of Rs, 23 lakhs, in  thirty
days! The President of India was
most pleased to compliment us for
this People’s Movement. In fact, not
only at the Conference but long after-
wards, even in his Farewell Message
to the people of Madras State while
leaving the State, he complimented
the People’s Movement +and under-
took the responsibility to see that this.
example would be adopted by the en-
tire country. I am equally happy to
reveal to you that the Prime Minister,
the other day, also evinced wonderful
interest in this People’s Movement,

Of course, the enthusiasm of the
people for the cause of education can
very well be evident to you from the
number of invitees we had, It was
my privilege to extend invitation to
something like 45,000 people and the
response was more than 1,25000. 1
do not think that ever before was
there a bigger conference on matters
of education. We had the gifts dis-
played before the audience, gifts of
every kind for school improvement,
including midday meals for which rice
and dal were gifted by the people.
You know, Sir, clothings, slates, books
and other basic amenities for the poor
children of our society were contri-
buted by tens of thousands in the
aggregate. It far exceeded our hopes,
a sight which, I believe, only . those
who had seen can very well appre-
ciate. Well Sir, what does it mean?:
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As Pandit Kunzru has rightly said, in
this particular field of education our
people are very enthusiastic; they are
out to give us every kind of co-opera-
tion, if only we could establish mass
contacts, something which Mahatma
Gandhi had said and which Vinobaji

has been repeating quite often, Ac-
tually many of us have been living
in ivory-towers and trying to level

accusations of mass inertia against our
own masters. Ingratitude cannot go
further! But really that inertia is not
there; it is somewhere else. We have
not been able to establish our con-
tacts with the masses, For that
movement, Sir, 560 villages were
allotted to our jurisdiction and there
were many schools, new and old. So,
many amenities including buildings,
playgrounds, benches, tables, chairs,
almirahs, library, lavatory, etc. had
to be provided for by the people of
those villages. As that great educa-
tionist from my State, my learned
friend, Shri T. S. Avinashilingam
Chettiar, has himself testified to it, all
over the State, during 30 months,
there were a series of 123 conferences,
which worked out to four conferences
every month and this movement had
been able to secure public co-opera-
tion and enthusiasm in terms of cash
and kind to the tune of Rs. 591 lakhs!
I wonder whether any other part of
India can give this money. It was
being claimed here that this statute
would be a model for the country.
Well, so far as legislation goes, 1 ac-
cept it; I do not want to dispute it,
but the real modelisright over there,
in Cape Comorin, not here in the
capital of India, but down at the foot
of this country that most wonderful
State of Madras, which I have got
the honour and privilege to represent
here.

An Ho~N. MEMBER: Somebody else
must say that.

SHrr N. M. ANWAR: Somebody
else will never say that I know,
because he has not seen it. Mr. De-
puty Chairman, the cause of education
{2 the first call to duty, and I can tell

[ RAJYA SABHA ]

Education Bill, 1960 2138

you that the village communities were
so enthusiastic about it that as we
went from village to village, from
hamlet to hamlet, we never witnessed
any frown; we never witnessed any
serious faces. On the contrary Sir,
there was a series of smiles and smiles
and smiles and that delighted us so
much. In fact, the problem that we
had to face was about the swéet dish-
es of hospitality which they provided
for us even at dead of night when we
entered their village or hamlet,

Tue MINISTER or REVENUE anp
CIVIL EXPENDITURE (Dr. B.
GorarLa Reppr): Were you a vegeta-
rian or a non-vegetarian?

Surt N. M. ANWAR: Well, I have
the good fortune of being both-—vege-
tarian by convenience and non-vege-
tarian by conviction.

Now, Sir, I want that before we
could implement this legislation, we
should see that we seek public co-

operation and enthusiasm. We have
absolutely no political controversies.
Those people, irrespective of caste,

creed or colour, were determined to
see that their village was equipped
with the best school possible and na-
turally, they evinced interest in the
school as their own school. Well, Sir,
the co-operation that we enlisted was
not so much from the rich few only
but it was from the masses and even
those people who, due to penury, had
their soul ®uppressed, came forward
and tried to contribute the few cop-
pers which they could spare from
their earnings for the day. That way,
Sir, we have established a record of
people’s movement in that State. I
only wish that the Ministry here will
take care to study how that people’s
movement has been  working such
miracles in that State. I am also
very hopeful that that people’s move-
ment will spread all over the country,
because we expect our people in this
land of Mahatma Gandhi to rise to
the heights of cultural glory which,
everybody understands, has the high-
est educative value. Thank you, Sir,
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Dr. W. S. BARLINGAY: Mr. De-
puty Chairman, after having heard so
many hon. Members here on this Bill,
I have really very little to add to
what they have already said. It
seems to me that we are all agreed on
the necessity for a Bill of this sort
and actually whatever differences of
opinion there seem to exist are really
only superficial. There is an inner
unanimity of opinion with regard to
the necessity for a Bill of this sort.

Some hon, Members—Shri Dave,
Shri Chettiar and Prof. Malkani—for
whom I have very great respect, have
entertained a number of doubts with
regard to the utility of clause 12 of
this Bill. If you kindly refer to Mr.
Govinda Reddy’s Minute of Dissent,
you will find, in the last sentence of
his note, all these various apprehen-
sions being summed up. He says:

“As long as clause 12 is there,
financially embarrassed local autho-
rities and State authorities and poor
parents who are in difficulties
would take shelter under the clause,
and should this be so, the title of
the Bill will have little meaning

Now, Sir, this is the apprehension
which every one of these very learned
gentlemen has felt with regard to the
utility of this clause, clause 12. Now,
Sir, with great respect for them, I
feel that they have completely mis-
understood the real import and the
real necessity of this clause. After all,
Sir, we have to make a distinction
between a clause which is meant for
exceptional circumstances and a clause
which is meant for ordinary cir-
cumstances. Clause 12 is really
meant to cover exceptional eircums-
tances. We must after all distinguish
between an exception and a rule. The
apprehension that these hon. gentle-
men seem to have felt is that this
exception will, in the ultimate analy-
sis, eat away the rule itself. What-
ever that may be, after all, Sir, these
things do happen and it isa good
thing that these apprehensions have
been ventilated on the floor of this
House that will guide the Adminis-
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tration. But what I would like to say
in reply is this: One English poet
has said that whatever is administer-
ed best is best. I would like to say
that the apprehensions which  have
been ventilated on the floor of this
House will surely guide the Govern-
ment and the various authorities con-
cerned with this Bill and they will
see that this clause, clause 12, is not
misused or this clause is not -abused.
I think that is quite enough so far as
clause 12 is concerned.

It seems to me, Sir, that after all
whenever we frame a Bill, we ought
to see that it applies not merely under
the circumstances as they ordinarily
exist but also under certain excep-
tional circumstances. We have to see
that our society is a changing so-
ciety; it changes from moment to
moment and we have therefore to see
that the frame of the Bill has got to
be such that it will apply not merely

under the conditions as they exist
here and now but also under the
future changing circumstances. The

various clauses of the Bill have got to
be very adjustable so that they will
be able to cover new circumstances,
new environments and so on. Several
Members have said a good deal about

the amenities that will have to be
provided to the students. I entirely
agree with the spirit with  which

they have said all this. With regard
to the midday meal, for instance, I
entirely agree. I go further and say:
“Why midday meal only? Why
should not the students be fed com-
pletely? In a socialistic State, why
should not this happen?’ But the
whole point is this, After all, we
cannot have this Utopia in a day and
because we cannot have Utopia,
should we not have anything at all?
If that is the attitude to take up, then
it will be very difficult. We all want
Utopia, we want the best of things in
our country but surely there is the
gap between Utopia and our present
conditions and we have to see to it
that this gap does not really come in
our way or in the way of our day-to-
day progress. The provisions in the
Bill are mnot really concerned with
these Utopian matters but they are
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really concerned with the day-to-day
happenings and difficult es, Therefore
I suggest with very great respect that
most of the misapprehensions that the
Members have felt are really mis-
placed.

So far as the various amendments
are concerned, i seems to me that
most of the amendments are either
unnecessary or are misconceived.

Take for instance

Mr. DEPUTY CHAIRMAN: We are
not on amendments just now.

Dr. W. S. BARLINGAY: Then I will
speak at the time of the amendments.

Dr. K. L. SHRIMALI: Mr. Deputy
Chairman, first of all I must thank
the hon. Members for having given
such a warm welcome to this measure.
Pandit Kunzru reminded us about the
Bill which was introduced in the old
Assembly, nearly half a century back.
At that time Shri Gopal Krishna Gok-
hale made a prophecy. I will read his
words:

“My Lord, I know that my Bill
will be thrown out before the day
closes. I make no complaint. 1
shall not even feel depressed. I
know too well the story of the pre-
liminary efforts that were required
even in FEngland before the Act of
1870 was passed either to complain
or to feel depressed. Moreover, I
have always felt and I have often
felt that we of the present genera-
tion in India, can only hope to
serve our country by our failures.
The men and women who will be
privileged to serve her by their
success will come later., We must
be content to accept cheerfully the
place that has been allotted to us in
our onward march. The Bill thrown
out today will come back again and
again till on the stepping-stones of
its deadself a measure ultimately
rises which will spread the light of
knowledge throughout the land.”
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These were the prophetic words
which Shri Gopal Krishna Gokhale
uttered nearly 50 years ago and it has
fallen to our generation to realise the
dreams which he dreamt.

Surr BHUPESH GUPTA  (West
Bengal) The Bill comes after 13 years
of Independence.

Dr. K. L. SHRIMALI: It is ftrue
that it has come afier 13 years of In-
dependence but it has come after all
and I would have been very happy if

i T could accept the suggestion of Pan-

dit Kunzru to make it compulsory for
the age group of 6 to 14 and in this.
way, fulfil the directive of the Cons--
titution.

Sir, the present measure has &
limited scope. It is for Delhi and it
is confined to the age group of 6 to
11 but it will be our constant endea-
vour to increase the age-limit and
bring it up to 14 so that if mot by
the end of the third Five Year Plan,.
by the end of the Fourth Five Year
Plan, we may be able to fulfil the
Directive of the Constitution. As far
as Delhi is concerned, I think by the:
end of the Third Five Year Plan
even for the age group of 11 to 14
we will be having nearly 75 per cent.
of children in the schools. This is
much better than the all-India figure
which will be agbout 27 per cent. and
3 per cent. more on part-time basis.
There has been a good deal of discus-
sion on clause 12 with regard to part-
time education. The House would
remember that in the orinigal Bill
there wag no provision for part-time
education but it was our intention to
open part-time schools under rules
and regulations. This matter was
fully discussed in the Joint Select
Committee and it was felt that unless
this provision is made in the Bill it-
self, we would not be able to imple-
ment the provisions of this Bill. I
saw the force of the argument of
several Members. In fact one of the
Members who was a Member of the
Select Committee said that he would
not have become a Member of Par-
liament if he had not attended a-
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part-time school, In this connec-
tion we have to remember the experi-
ment that was carried out in Baroda
because that was the first place where
a systematic experiment was carried
out. When this experiment was re-
viewed, some conclusions were drawn
and these are the conclusions:

“Besides the socio-economic fac-
tors, the following purely economic
difficultieg come in the way of full
enrolment:

(i) Both parents are away from
home during the day-time earn-
ing in the field; there is a small
child left at home, The older
child of school-age has also to
stay at home to take care of the
infant.

(ii) Owing to the poverty of the
parents, the child also has to go
out to earn something in order to
help the family to maintain it~
self.

(iii) The cattle have tp be sent
out, the poor agriculturist does not
have sufficient fodder close to his
house. Grazing is available only
in selected plots by the roadside.
Someone, usually a child of school-
age, must look after the cattle
while they are grazing.”

Sir, what is true about Baroda 1s
generally true about the whole coun=-
try, particularly the rural areas. In
this connection I would also like to
draw the attention of hon. Members
to a recent study made by the Gokhale
Institute of Politics and Economics.
This is a very thorough investigation
into primary education in the Satara
District, done by Mr. D. R. Gadgil and
Mr. P. M. Dandekar. I would draw
the attention of the House to page 158
wherein it has been stated that 13-44
per cent, of children cannot attend
schools because they are employed at
the farms, and 7' 26 per cent. children
cannot attend because they are em-
ployed in the families but in non-
agr cultural occupations. 467 per
cent. of the children cannot attend
because they are employed outside
the family; 29-25 per cent. cannot at-
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tend because they tend cattle, sheep
or goat. This means, nearly 5462 per
cent, of the children have to leave
school for one reason or another be-
cause they have some kind of work,
either in the family or outside,
The age group is 9 to 11. We have,
therefore, to look into the social and
economic conditions of our country. 1t
we look at the legislations introduced
in other countries, it would be found
that this is not something uncommon,
the measure that we are introducing.
I had already quoted the example of
the UK. For a number of years, 1
think nearly for forty years, they
continued to have part-time educa-
tion. Part-time education in England
was introduced in 1870, and they con-
tinued to have part-time education
right up to 1918.

Surr N. R, MALKANI: You propose
to do the same thing here?

Dr. K. L. SHRIMALIL: Let me finish
my argugment, and then I will ans-
wer all questiongs which my hon.
friend may put.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: Sir, we took a leap
and went ahead of other nations in
granting universal adult franchise,
Why should we now look up and go
back to the British part-time educa-
tion of 1870 for our educational plans
today?

Dr. K. L. SHRIMALI: We have to
look to the actual conditions. In the
State of Massachusetts, which was one
of the first States to introduce com-
pulsory education, the law allowed
students to attend part-time schools.
Massachusetts permitted children
under thirteen to engage in certain
types of work for pay even during
school hours provided they had
attended school for at least twenty
weeks as required by law during the
year preceding such employment.
Children between thirteen and four-
teen were given permission to work
in factories, workshops, mercantile
factories or elsewhere provided they
had attended school for twenty
weeks. The only educational require-
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ment for youths under fourteen see-
king a work permit was that they
have the ability to read at sight and
write legibly simple sentences in the
English language. It is true that in
more recent years, part-time educa-
tion has been done away with in
England; there is no part-time edu-
cation now, but when we are intro-
ducing any legislation, we have to
take into account, the actual condi-
tions in which our people are living,
the social and economic conditions.
I do not think we can completely
ignore them. If we ignore these con-
ditions, then it would be difficult to
make this legislation effective, and,
therefore, 1 think that part-time edu-
cation is absolutely essential. Of
course, it should be our endeavour
to make part-time education also
effective. We should ensure that
part-time education is real education.
Now, Sir, some Members have the
apprehension that by accepting this
system of part-time education, we
will be doing great injustice to poor
children and that we would be giv~
ing them an inferior type of education.
I am afraid hon. Members have not
understood the whole approach of this
Bill. Our efforts would be to set up
whole time schools in Delhi and in
other parts of the country also, but
wherever we find that there are peo-
ple who cannot send their children
to the wholetime schools, part-time
education will be provided for such
children. It is mot that we are keen
to provide part-time education for
poor children, but because of certain
conditions in which they are living,
some kind of arrangement. which I
expect will only be temporary, an
interim arrangement, will have to be
made, otherwise, this Bill cannot be
enforced.

Now, Sir, Mr. Malkani spoke at
length about the system of basic edu-
cation, and he regretted that in this
Bill we have not made it clear as to
whether our education will be of the
basic pattern or not. He is fully aware
that the concept of basic education
itself has undergone considerable
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change. In the first Wardha con-
ference which he attended, education
was envisaged to be self-sufficient,
and it was to be compulsory for a
period of eight years. All these
things have not come true unfor-
tunately, All the experiments that
have been carried out in the country
lead us to the conclusion that educa-
tion cannot be self-sufficient, and we
only deceive ourselves if we think
that basic education can be self-suffi-
cient.

Dr. H N. KUNZRU: Self-support-
ing
Dr. K. L. SHRIMALI; Self-support-

ing, yes; ‘“self-sufficiency” was the
word used by Gandhiji, I think,

Now, as far as the philosophy be-
hind basic education is concemed, [
think it is generally accepted that
education must be related to life; edu-
cation should be centred round work
and there shoulgd be no divorce bef-
ween education and real-life situat-
ions. These are all sound educational
princip!c: which have been accepted
by everybody and by us also, but
should we confine ourselves to some
static concepts which may have de-
veloped in our mind? Education is
a dynamic concept; education cannot
remain static, and as our society un-
dergoes changes and transformation
education must also undergo transfor-
mation and change Education must re-
flect the changes that are going on in the
society, and, therefore, with all due
respect to my friend Mr, Malkani I
am afraid I cannot agree with him that
the concepts that we had developed
twentyfive years back should hold
good today. As I said, the idea and
the philosophy underlying basic edu-
cation is sound, but basic education
will have to undergo considerable
change and transformation if it is to

meet the needs of the changing
society.
Surt N, R. MALKANI: Put it in

your terms; put it in your words.

Dr. K, L. SHRIMALI: I am saying
this on the floor of the House.
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Surr N. R. MALKANI: In the Bill

Dr. K. L. SHRIMALI: Mr. Chettiar
made reference to the community
effort that was being made in Madras,
and I think Anwarsaheb also praised
highly the work that was being done
in Madras. We have had very good
reports about the participation of the
community in the implementation of
the School Improvement Programme
and the provision of midday nieals. 1
am in general agreement with the
principle that if this free and com-
pulsory education programme is to be
effective, we have to make provision
for midday meals, for school uniforms,
for text-books for poor students and
so on. Unless we do these, the
whole purpose of the Bill would be
defeated. Now, how is it to be done?

That is the whole point. Is it pos-
sible to make provision in the Bill
itself? The State cannot obviously

take this whole responsibility upon
itself, and it should be our effort to
mobilise all the community effort for
the provision of midday meals, text-
books and school uniforms. Millions
of our children live in semi-naked
semi-starved condition, and, there-
fore, community participation will be
absolutely essential for the implemen-
tation of this scheme.

Surr BHUPESH GUPTA: What

will the State do?

Dr. K. L. SHRIMALI: In Delhi, we
have already made provision for pro-
viding milk to the school children.

Sarr BHUPESH GUPTA: What is
the State going to do in this matter?

Dg. K. L. SHRIMALI: Madras State
is an example. In Madras at present,
there is provision for midday meals.
We are giving assistance to the State;
the State is also giving assistance and
then there is community effort also,
In this enterprise there has to be full
partnership between the State and
the community and if this partner-
ship is there, I am quite sure that we
shall be able to make the whole pro-
gramme effective,
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Sir, there were some other points
which were raised in conmection with
the amendments. One or two points
were raised by Dr. Kunzru. With
regard to the teaching of English, in
Dethi I am glad to say that the stand-
ard of English is very good. They
start English in Class VI and I think
we can say with pride that in Delhi
the standard of English would be the
best in the whole country.

AN Hon. MEMBER: Question.

Surt N. M. ANWAR: Madras ex-
cepted.

Dr. K. L. SHRIMALI: And if we
find it necessary we will start the
teaching of English at an earlier stage
also.

Surt BHUPESH GUPTA: The Mi-
nister is coming to sweeping conclu-
sions.

Dr. K. L. SHRIMALI: These are
the main points raised in the course
of the discussion. This Bill has a
certain significance because it fitg in
in the general scheme which we pro-
pose to Rhave for the whole of the
country. As I said in my introduc-
tory remarks, this is goihg to be the
model Bill and as soon as this has
been passed, other States have in-
formed me that they will introduce
similar legislation in their States and
I am hoping that by the end of the
Third Five Year Plan we shall have
free and compulsory education for all
children in all the States.

Mgr, DEPUTY CHAIRMAN: The
question is:

“That the Bill to provide for free
and compulsory primary education
for children in the Union territory
of Delhi, as reported by the Joint
Committee of the Houses, be taken:
into consideration.”

The motion was adopted,
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Mr. DEPUTY CHAIRMAN: We
shall now take up the clause by
clause consideration of the Bill

Clause 2-—Definitions

Surt HARIHAR PATEL:
move:

. Sir, 1

3. “That at page 3, line 14, after
the word ‘area’ the words ‘fulfilling
the normal conditions prescribed for
approval of such a school’ be in-
serted.”

Sir, I am not moving my amend-
ment No. 4

Surr N. R, MALKANI:
move;

Sir, I

6. “That at page 4, line 22, after
the words ‘not beyond the eighth
class or standard’ the words ‘and
not below the fifth class or standard’
be inserted.”

The questions were proposed.

Dgr, K. L, SHRIMALI: Sir, I am not
-accepting the amendments,

Mr. DEPUTY CHAIRMAN: What
-about your amendments?

Sur1 HARIHAR PATEL: Sir, I
would like to withdraw my amend-
‘ment.

Surr N. R. MALKANI: 1 would also
withdraw mine.

Amendment Nos. 3 and 6 were, by
leave, withdrawn.

Mr. DEPUTY CHAIRMAN;
«question is:

The
“That clause 2 stand part of the
Bill.”
The motion wag adopted.

Clause 2 was added to the Bill.
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Clause 3—Schemes for Primary
Education

Surr N. R. MALKANI:; Sir, I move:

7. “That at page 4, line 35, after
the words ‘compulsory primary
education’ the words ‘of the basie
pattern’ be inserted.”

Sir, in this connection

Mr. DEPUTY CHAIRMAN:
have already spoken,

You

SHr1 N. R. MALKANI: Yes; I want
this to be inserted because the prin-
ciple has been accepted by the hon.
Minister that the pattern has to be
basic. I do not say, ‘have a fixed
pattern’. I do not say you must have
one pattern of 1960. It may change.
But somewhere in the body of the
Bill you must say this clearly. Rather
than opening all kinds of schools and
then converting them, you must Qave
this clear pattern. You intend to
convert them later on. I do not
believe in this conversion; it is a
superficia] conversion. If you believe
in the pattern, put it in here some-
where, .

Now, coming to contributions, it is
very important. The State should
contribute; the community should con-
tribute. It is very good but there
you have stopped. Why not the
pupils? The community will contri-
bute more and more generously if the
pupils also contribute. You put in the
community but you simply forget the
students. That is to say, you lack
faith in what you are doing. I do
really think that it must go in some-~
where.

The question was proposed.

Dr. K. L. SHRIMALJ: Sir, I do not
think that it needs any reply. I have
explained the position fully and I
thought that I had been able to con-
vert Prof Malkani.

Sar1 N. R. MALKANI: You see how
difficult it is to convert me; it would
be all the more difficult to convert
your schools.
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Dr. K. L. SHRIMALI: The position
is, we have to take primary education
as it is understood by everyone. Basic
education is there; Montessori system
is there. There are various systems
of education. It is a matter of details
as to what pattern should be there,
what syllabus there must be and all
that.

SHRI N. R. MALKANTI: Basic educa-
tion is also a matter of detail?

Dr. K. L. SHRIMALI: Yes; it is a
matter of detail and I would request
Prof. Malkani not to press his amend-
ment.

Dr. W. S. BARLINGAY: May I say
a word about it?

Mgr, DEPUTY CHAIRMAN;
Minister has already replied.

Dr. W. S. BARLINGAY: What I
merely say is, it is all very good; what
Mr. Malkani says is quite all right
but need it find a place in this Bill?
That is the whole question.

The

Mr. DEPUTY CHAIRMAN: That is
what the hon, Minister has also said.
Are you withdrawing your amend-
ment, Mr. Malkani?

Sarr N. R. MALKANI: I
persuade myself to withdraw.

shall

*Amendment No. 7 was by leave
withdrawn.

Mgr. DEPUTY CHAIRMAN:
question is:

The

“That clause 3 stand part of the
Bill”,

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4—Primary Education to be
compulsory in areas covered by
schemes

Dr. K. L. SHRIMALI: Sir, I move:

*For text of amendment, vide col.
2150 supra.
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5. “That at page 5, line 32, after
the words ‘within such age group’
the words ‘and up to such class or
standard’ be inserted.”

The question was put and the motion
was adopted.

Mgr. DEPUTY CHAIRMAN:
question is:

The

“That clause 4, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 4, as amended. was added
to the Bill.

Clauses 5 to 11 were added to the
Bill.

Clause 12—Special provision for part-
time education in certain cases

Mr. DEPUTY CHAIRMAN: There
are two amendments and both are

barred. They are negative amend-
ments.
Sari T. S. AVINASHILINGAM

CHETTIAR: Sir

Mr. DEPUTY CHAIRMAN: You
have already spoken,

Surr T. S. AVINASHILINGAM
CHETTIAR: 1 know that I have
spoken, but I can oppose the clause.
What I want to say is this. Nine
Members have referred to this clause
in the course of this discussion. Three
of them have approved the clause
while six of them have opposed it.
I am giving you the sense of the
House.

Dr. B. GOPALA REDDI: All the
silent Members have approved it.

Surr T. S. AVINASHILINGAM
CHETTIAR: Now, I would like to
point out two things with regard to
what Dr. Shrimali said. Now, even
1in Massachusetts it is not a part-time
school but it is 20 weeks’ attendance
in the same school. Am I right?

Dr. K. L. SHRIMALI: Yes,
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Surt T, S. AVINASHILINGAM
CHETTIAR: That is right. So it is
not what is intended in clause 12,
What is done in Massachusetts in that
the number of days to be attended
has been reduced and 20 weeks’
attendance has been imposed. There
18 no separate part-time school; it is
the same school which is being con-
ducted. . Cos

Dr. K. L. SHRIMALI: It becomes
part-time all right.
Surr T. S. AVINASHILINGAM

CHETTIAR: 1 can understand his
saying thai the number of working
days that a child has to attend has
been fixed by rules. But that is
different from the provision in clause
12. So the example of Massachusetts
quoted by him does not support clause
12, So the example of Massachusetts
it was there for a long time. It is
true but very much will depend upon
the work in future, on what per-
centage of the pupils goes into the
part-time schools and when the educa-
tion becomes ineffective and so on. I
hope even if this Bill is passed with
this clause, it will not do harm to the
real compulsory pattern of the
scheme.

Dr. K. L. SHRIMALI: I have already
dealt with this clause at length and
we have not said in detail as to what
the part-time institution would be, It
is possible that it may be two to three
hours; it is possible that we may
exempt a child for some time. The
whole thing will have to be worked
out in greater details.

Mg. DEPUTY CHAIRMAN:
question is:

The

“That clause 12 stand part of the
Bill.”

The motion was adopted.

Clause 12 was added to the Bill.

Clauses 13 to 26 were added to the
Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.
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Dr. K. L. SHRIMALI: Sir, I move:

“That the
passed.”

Bill, as amended, be

The question was put and the motion
was adopted.

THE TAXATION LAWS (AMEND-
MENT) BILL, 1960

THE MINISTER orF REVENUE AND
CIVIL. EXPENDITURE (Dr, B.
GopAra ReDpI): Sir, T move:

“That the Bill further to amend
the Ind an Income-tax Act, 1922,
the Wealth-tax Act, 1957, the’ Ex-
penditure tax Act, 1957 and the Gift-
tax Act, 1958, as passed by the Lok
Sabha, be taken into consideration.”

The provisions of the Bill are by
now well known to all and I hope that
the Bill would be welcome to all the
hon. Members of this House. 1 do
not want to take much time of the
House in explaining the various prog
visions therein and will confine myself
only to the salient points. As I have
already explained before the other .
House, one of the objects of the Bill
is to give effect to the Government’s
decision to relax the secrecy provi-
sions of the direct taxes Acts for the
purpose of publishing the names and
other particulars of various types of
tax offenders and for the purpose of
disclosure of information regarding
the amount of tax payable by
assessees. I should explain here that
the decision to relax the secrecy pro-
visions was taken by the Government
even before the Report of the Direct
Taxes Administration Enquiry Com-
mittee was received by the Govern-
ment, but its implementation was
deferred till after the receipt of the
Committee’s Report, because the Com-
mittee was also considering similar
questions. This Bill is, therefore, not
intended to give effect to any parti-
cular recommendation of that Com-
mittee, All the recommendations made
by that Committee are under the



